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MR. DEPUTY CHAIRMAN: I have
read the rules. You read them, Now
we go to Legislative Business. Further
consideration of the Appropriation
Bill, Mr. Raju to speak . . .

s TREAT g 0 AT, A
gAFT YA AT FgA & 9y ww oar
... (TE=ET)

st gumwwafa : AT Y@ I9
@ ¥ qiar Jafeas &¥T a1 & ofw
& far =wdard a1 waf 3w
gar ... (W) |

st UNwEy fag : oA, WU
M AMF ATEX .. (A=) |

MR, DEPUTY CHAIRMAN: There
is no point of order. You are wasting
the time.

Now, Mr. Raju nn the Discussion_ . .

A TWeI fag e, AU
RTRE % ST Q. . (WEwrA) m
= a1 5 & OF, Ffra ng am
Fg @ & fv zvgw a8 gwm. ..
(s@gma) |

st Igewrafq :  Ag FiE drge
ArE AT A & 1 AW 9@y w
qfed 1

Unless you read the rule, I will not
allow it. You read the rule under
which you are raising it.

RN ndTaT fag o s, w00
Fgd & f5 ¥ AR 7 AT
qra+ 3 fao w30 av.. . (swEuwd) |

o geawly oWy g w9
Fagd | " Q& smew Ag g

ft aReqe fag - oArA, ©X g
g f5 57 Jad an F faw wad
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g JaTqA & TAT FEH ¥ 1€ gAF
AuUAY FTE FES FT BF 8§ ... .
(Tuervar) 1 wirg g WY At ghedr
T fuw T fane &1 gug few

st IqeAmafs :
=gq § 7

sy TdwaT fag o A, da
¥ wHAT ... (eREWmA) |

MR, DEPUTY CHAIRMAN: No, no.
Don’t record this. This is no point of
order. As a Special Mention 1 dis-
allowed this. Yes, Mr, Raju.

SHRI RAMESHWAR SINGH: * *

AW FAT AT

—

THE APPROPRIATION NO. 5 BILL,
1981—contd,

SHRI ERA SEZHIYAN (Tamil
Nadu): Sir, before you call Mr, Raju
I have a point of order. And thig is a
point og order on the irregularities in
presentation of the First Supple-~
mentary Demandg yor Grantis for the
year 1981-82 for expenditure of Cen-
tral Government excluding Railways,
which ig for consideration of this
House. If you see the Constitution,
the Supplementary Grants are being
taken under Article 115—Supple-
mentary, additional or excess grants:

“The President shall—

(a) if the amount authorised by
any law made in accordance with
the provisiong of Article 114 to be
expended for , particular gervice
for the current financial year is

found to be insufficient for the pur-
poses of that year or when a need
has arisen during the current finan-
cial year for supplementary or addi-

tional expenditure upon gome new
service not contemplated in the
annual financial statement for that
year . . ."”

*Not recorded.
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Then a Supplementary Demanpd
comes. Article 114 deals with Budget
for the whole year, If gomething is
not available or not sufficient then
you come with Supplementary De-
mands . . . Or, “. .. if a new servige
comes during the year ... ,’ then
you come with Suplementary De-
mands, Sir, if you see the Supple-
mentary Demand that hag been
presented, Demand No. 13, it gtarts on
page 5, page 6, item C, three amounts
are, being asked, One is payment
under Section 8(1) of Jute Companies
Nationalisation Act 1980, payment of
interest under Section 8(2) of the
Jut, Companieg Nationalisation Act
1980, and alsg on page 7, payments
under Section 7 of the Jute Com-
panies Nationalisation Act 1980: one

is for  1,55,000; another is for
58,95,000; and the third is for
19,63,34,000. It comes to Rs. 20,23,-

000,00/-, If you go to page 8, you
will see the explanation for this. On
page 8, paragraph (c) they say:

“Five Jute Mills, namely,
Alexandra Jute mills Ltd., TUnion
Jute Company Limited, Khardah Co,
Ltd, Kinnison Jute Mills Company
Ltd. and RBHM Jute Mills Private
I.td. were nationalised on 21st De-
cember, 1980 under the Jute Com-
panies (Nationalisation) Act, 1980.
Necessary provision for payment of
compensation to the erstwhile
ownerg and other payments arising
under the provisions of th, Act
could not, however, he made in the
Budget for the current year.”

My submission is that these
compnies were  nationalised in
December 1980. The Budget for
this year was presenteq before
March 1981. Thege things could have
been included in th, Budget. Now,
nine months after nationalisotion,
they come Ybefore the House asking
for supplementary grant Supplemen-
tary demand is expected to be pre-
sented when the amount already
orovided for in the General Budget is
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not gufficient or when a pew scheme
comeg after the presentation of the
Budget. Since thiz supplementary
grant does not com2 under either of
these, this is against the gpirit of the
Constitution and the Rules of Pro-
cedure relating to the preparatjon of
the Budget. The companies were
nationalised on 21st December, 1980.
And for payment of compensation
you are now clairming the money.
‘What happeneq in between? You pre-
sented the budget for 1981-82. But
the Budget did not make any provi-
sion into account,

My second point yeferg to another
nationalisation thai hagy taken place
much earlier than the previoug one.
The explahation js given in paragraph
(d) on page 9. It reads thus:

“Consequent on the nationalisa-
tion of the National Company Ltd,
Calcutta, on 27th April, 1980, com-
pensation amoun¢ payable to the
erstwhile owners of the company
and the amount payable for the
deprivation ¢f ths company of the
management, were paid on 31st
March, 1981 to the Commissiner of
Payments appointed under the Na-
tiona] Company Limited (Acquisi-
tion and Transfer of Undertakings)
Act, 1980, Under section 9(2) of the
Act, simple inferest on these
amounts at the rate of 4 per cent per
annum wag alsg payvable to the
Commissioner.  Pending the ap-
pointment of the Commissioner
only a token sum of Rs. 3.35 lakhs
for payment of such interest ‘for one
month was included in the Supple-
mentary Grant obtained in' March,
1981. The total amount of interest
payable works out to Rs. 37.27
lakhs including Rg 3.35 lakhg paid
in March, 1981

The amount of interust is showp on
page 6. For this also they have made
no provision in the General Budget.
This is again ai anomaly This com-
pany wag nationalised on 27th April
1980. On thp last days of the last
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financial year, a supplementary grant
was obtained for Rs. 3.35 lakhg for
payment of interest, In the General
Budget no provision was made for
payment of interest which again is
against the spirit of the Constitution
and the Rules or Procedure relating
to preparation o7 the Budget. You
kindly take the Budget Manual
according to which thig iy a serious
lapse. I hope the Minister will give
some explanation for this lapse also.

My third point relates to Demand
No_ 48 on page 25. Thig is a different
type. Mr, Pranab will be able to
appreciate thig point because when
_ we were in the Lok Sabha I raised it
and 5 decision wag given there on
this. This demand relates to the
Commission which wag get up by the
Government of India in March, 1981
to examine matters relating to econo-
mic administration and its reforms.
It ig known as the Economic Admin-
istration Reforms Commission. This
wag glready announced in  March.
And it wag mentionegq evep in the
Budget. But they answer that no pro-
vision for this could be made’'in 1981-
82 Budget as according to them this
was a post-Budget development Still
this was a decision taken by the
Cabinet and announced at the time
of the Budget.

These are pre-Budget  decisions
and not to provide for them in
the Central Budget i wrong and
misleading. Rs. 20 lakhg were
taken from the Contingency
Fund of India on 8th Apri} 1981 for
this Commission. This is a new ser-
vice, Ag per the ruling given by the
Pape-; 17id o the Table Committee in
the other House, whenever sn amounti
is taken for a new service from tihe
Contingency Fund of India, if the
House is sitting the House should be
informed by a Resolution. The House
was sitting. Some amount was drawn

for a »~ garvice. That amount was
taken from the Contingent Fund of
India. There is a directive .
by a Committee of Parliament—

a directive of the Parliament (Inter-
ruptions) On the 8th April 1981 the
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Lok Sabha was in session. (Interrup-
tions)

What is it? (Interruptions)

MR. DEPUTY CHAIRMAN: He said
that the Lok Sabha has passed it.
But Mr. Era Sezhiyan was not there
to raise objection. (Interruptions).

SHRI ERA SEZHIYAN. We are
part of Parliament, Whenever any-
thing comes up, this House has to be
equally responsible ‘for it, before it
goes to the President, (Interrup-
tians).

Therefore, this is a new service,
Rs. 20 lakhs have been taken. I object
to that, becauge thig ig "pre-Budget
decision. They should have included
it; they have failed to do so, I think
they should have informed the Parlia-
ment. If they have informed them.
I stand corrected.

Now, 1 come to my fourth
(lnterruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): You

called Mr. Faju but ... (Interrup-
tions)

point

AN HON. MEMBER: He js making
a full speech. (Interruptions)_

MR. DEPUTY CHAIRMAN. He can
raige it

SHRI ERA SEZHIYAN: These are
legal points.

SHRI SUNDER SINGH BHAN-
DARI (Uttar Pradesh): These are
valid points, They hdve to come for-
ward with 5 valig explanation. You
cannot proceed otherwise,

SHRI ERA SEZHIYAN: Then 1
come to Demand No. 59 on page 29.
It is stated:

“During 1980-81, consequent of
increage in coastal freight rates of
salt shipped yrom Saurashtra region
and Tuticorin to West Bengal from
9th July, 1980, it wag decided to
provide subsidy to salt shippers in
respect o¢ consignments which land-
ed at Calcutta Port on or before
31st March, 1981. No provisipn



255
was made in the Budget 1981-
82 . .. o

-3

Sir, it concerns a much earlier period,
up ta 31st March, 1981, and the de-
cision has peen taken in July 1980.
When they anticipated it, they should
include it iy 1981-82, They have glept
over the matter. Now it comes
before the Houge as a Supplementary
Demand. This is wrong procedure
they have adopted.

Then, I come t0 page 29—another
item, (b) There, it is also said:

“ANDREW YULE AND COM-
PANY (Rs. 1,000): Togami Project
Phase—] ot Andrew Yule & Co.
for manufacture of contractors,
Overload delays and moulded case
circuit breaker js proposed to be
implemented with the téchnical
Collabiration of M|s Togam Elect-
ric Manufacturing Co, Ltd. of Japan
The total cost of the project is esti-
mated around Rs, 298 lakhs which
will be financed by the Government
to the extent of Rs. 209 lakhs Of
this, Rs. 30 lakhs would be re-
quired....”

For post-Budget decision no provi-
sion exists. Therefore, the are going to
take out the savings there. Then,
Sir, it you come to the last page, page
42, Annexure I—Particulars of addi-
tional  investment/loans made to
public sector undertakingy during
1980-81, etc.—it is stated tHat Rs 20
lakhg were releaged on 30-3-81 for
new Togami Project and Rs. 39 Iakhs
sanctioned as short-term loan
on 20-3-81, These two amounts
have been taken not in thijg year but
in the previous year, and I do not
know how they can be visualized in
thig yveal’s Supplementary Budget. I
have one or two points more. But I
woulg raise only one more point. On
page 29 item (c) is also a big dhe.
The erstwhile Bird and Co. was
taken gver by the Government under
Bird & Co. Ltd, Acquisition, Trans-
fer of Undertakines and other Pro-
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perty Act. It was taken over from
26th of October, 1980 and the Gov-
ernment company wag Drocesséd. In
October 1980 yo‘u take over the com-
pany, Section 8 of the Act provides
for an amount of Rs. 310 lakhs to be
paid for the takeover of the under-
taking. The Central Government is
required to pay in cash the amount to
the Commissioner of Payments who
was appointed on the 20th of Janu-
ary 1981. Thig was nationlised in
October 1980 and the Commissioner
wag appointed on 20th January, 1981.
But no amount was provideq in the
regular budget. Now, they are

coming before this“House and seeking g
a supplementary grantg of Rs. 3107

lakhg of rupees. I want to know why
there is thig inordinate delay when
it wag nationalise; in October 1980,
When the Commissioner was appoint-
ed on the 20th of January 1981, why
was it not included ip the regular
budget?

Ong more point, Sir. There is a
gerious  constitutional  flaw. The
amount due to the Commissioner
from 20th January to 31st March 1981
can never be regularised by a regular
Budget or a supplementary Budget for
the succeeding years. That should
have been included in the supple-
mentary budget of '1980-81 itself, Any
amount that is pajid in one financial
year cannot be taken over to the
next financial year, These are the
two points. Thege are the technical
points I have raised. Those who
prepare the supplementary budget
cannot take the House for granted
that they cap include anything and
put it before the House and that
they can draw any amount yrom the
Contingency Fund for any length of
time. This is a very bad practice, It
goes against the gpirit of the Consti-
tution, itself and th2 Budget Manual
which should have bheen folilowed
very correctly by the Government.

SHRI SAWAI SINGH SISODIA: I
will clarify the pcsition after the
other Memberg have gpoken.

o
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MR. DEPUTY CHAIRMAN: He will
reply at the end.

SHRI V. B, RAJU (Andhry Pra-
desh): gir, I can only make myself
heard after the din and the gust has
settled down. In fact, it is 5 very
painful job. I cannot restrain myself
from expressing that it is a very
painfy] job for me to git in thig House
and keep my mouth shut gnd bear the
pain. I am sorry to say that the
present behaviour of the house will
definitely make it known' that the
Parliament hag gradually become ir-
relevant 1 am sorry to say this
‘because I will be failing in my na-
tional duty if I do not express it. The
Scopg for any participation in a de-
‘bate or In' 5 dialogue or in a discus-
sion ipn an objective way in public
interest is not possible here, Who is
responsible? I am not going to appor-
tion the blame. It is not for me, being
a part of the House, to say so or to
‘throw any aspersions, But the nation
will gecide ang it will not be very
long before the nation decides. I have
to say these few-wards before the
hon. Members of this House and
before anything ‘further goeg wrong.
In fact, I would expect the Govern-
ment and the Presiding authority to
take this matter seriously as to how
they can help the House to function
in an orderly way, in a businegg like
way and also responding to the aspi-
rations of the people of India. I
am sorry to say these things.

MR. DEPUTY CHAIRMAN: You
can continue after lunch.

gEd & FIGFTE A A dAw
Tafirg & 9rdt g )

The House then adjourned for lunch
at twenty minuteg past one oy the
clock,

The House re-assembled after
‘Tunch at three minutes past two of the
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clock, MR. DEPUTY CHAIRMAN in
the Chair.

SHRI V. B, RAJU: Mr. Deputy
Chairman, Sir, thig ig the first Sup-
plementary demand in tHig financial
year asking = for appropriation for
Rs. 420.81 crores out of which Rs,
220.77 croreg are put to vofe and
Rs. 200 crores are charged, and the
main items are particularly transfers
to the State Governments. About
Rs. 200 croreg are transfers to the
State Governments, and then there are
subsidies,

Sir, pefore I go into the question of
this demand, let me say a few words
about the state of the economy. All
the social tensions that we witness
today in this country gre not emerging
merely from the social structure gas
has been handed over to this genera-
tion, but they are also maiply and in
a large way due to the economijc
misery that the nation is passing
through. This shall not be taken

lightly. It is not merely a matter of
criticism I am making. Mr  Deputy
Chairman, Sir, the misery through

which the middle classes are Ppassing
today, particularly the fixeq income
groups, is really causing anxiety. We
may fing some explanation to it We
may explain it away and we might
find a scape goat also for that, It is
not a matter of debate, it is not a
matter of scoring a point. The
present Government came inlo
power, I mean the present ruling
party came into power, I think the
Ministry was sworn in on 14th Janu-
ary, 1980, and more than 18 months
have passed. What has been the
performance 0f the economy in the
year 1980-81, and in fact, the Gov-
ernment claimg a better performance
than in 1979-80. There is no dispuie
about jt. But thg better performance
of the economy in terms of agricul-
tural production or power generation
or industrial growth must reflect in
something; say, in the availability of
commodities, in the containment ©of
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prices, ete, It must reflect in some
way, some indicators must pe there.
The Government hag definitely gome
indicators. "So, this House is interest-
ed in knowing the reality of the
situation, Ag an example, I put it
before the House ang hefore the
Finance Minister that it ig claimed
that 24 million tonnes of additional
foodgraing have been available in the
year 1980-81, compared to 19873:80,
additional production of 24 million
tonnes of foodgrains. If such a large
quantity has been available to the
nation, what has been the state of
affairs as for ag the free market price
is concerned? Take, for instance, rice.
Yesterday, a senior member of the
ruling party belonging to my State
was eXplaining to me, when I put the
question why the last election was
miserable to the Ruling Party in the
corporation elections of Vijayawada
and Visakapatnam. He qQuoted one
instance that the price of a kg of
broken rice in the open market was
Rs. 3. What has happened to all the
additional production? Where hag it
all gone? Ang why the price in the
open! market is so high? Then we ara
parting with more than Rs, 200 crores,
in fact, Rs. 235 crores under an
agreement which has been entered
into for the import of wheat. Mr.
Deputy Chairman, Sir, for the last
three years, we had no import of
cereals. The Minister was good
enough tp answer these questiong put
they are not convincing. And Mr.
Deputy Chairman, this is happening
particularly at a time whep the
balance of trade is so adverse to us
and I think the House knows about
it. The adverse balance, the trade
deficit, in 1980-81 was of the order of
Rs. 5,000 crores, the highest in the
economic history of this country, and
the credit goes to the ruling party. If
the ruling party would like the pre-
sent Government wants to claim *the
credj for that, I have no objection,
There were about Rs. 12,000 crores
of imports as against only Rs. 7,000
crores of exports, With such a large
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trade deficit in 19¢0-81, Mr Deputy
Chairman, what wss the provocation
to import wheat?

The Government have -claimed
that the sugar production had gone
up to 52 lakh tanney from some 38 or
39 lakh tfonnes. While claiming ac-
tually increase of production by 21
per cent in oilseeds why do we still
import edible 0il? Then, you know,
Mr. Deputy Chairman, in the last
four years, we have imported more
than Rs. 2,000 crores worth of edible
oil and it wag not so earlier. From,
1977-78 we have been importing
edible oil and, I think, last year we
had imported more than Rs. 550
crores worth of edible oil. We can
understand, import of crude oil. We
always take ghelter under the inter-
national inflation as though that is be-
ing imported through the crude oil.
No. We are importing almost every-
thing at a time when there was a
trade deficit of Rs. 5,000 crores. In
one of the questions raised in the
Lok Sabha, the Finance Minister ans-
wered that the reserves have come
down to less than Rs. 1100 crores,
which at one time went up to over
Rs. 5,000 crores, In fact, our balance
of payment position was being sus-
tained by the remittances mostly and'
the invisible receipts, and from the
Indians working abroad by their re-
mittances. T think we should be very
grateful to them that they have allow-
ed our balance of payment position
to be kept up in favour and not ad-
verse. But those reserves have been
drawn and now they have come down
to less than Rs. 1100 crores, I would
like the Minister to say something
about it.

Now, when we consider our eco-
nomy, our foreign trade position or
our external trade mposition is very
frightening, In the Internal domestic
economy, as I said just now, we find
non-availability of essential items. I
am happy that the sugar price is com-
ing down. But thig is no gratification
to us. It hid gone up sky high. It
is just like raising the prices. Before
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the Deepavali time by 100 per cent
and giving a concession of 50 per cent
so that we could be happy that prices
have come down, It ig not a question
of the sugar price coming down. This
has been the bane of the Indian eco-
nomy that whenever the prices went
up, the trade cornered the wholepro-
fit. It iz not the industry which got
the benefit. 1 was pleading in this
House that a time has come for this
Parliament to get seized of the matter
and discuss whether these controls in
terms of prices or movement or dis-
tribution, and the licensing system or
the permit system that we have, have
really achieved the objects. No doubt
a developing economy many need
some sort of controls, But three de-
cades have passed and we have to ex-
amine this,

MR. DEPUTY CHAIRMAN: Five
minutes more now.,

SHRI V. B. RAJU: I just finished.
And, Sir, in my opinion, these controls
have worked in favour of corrupt
trade, corrupt politicians and corrupt
bureaucrats. These are the three in-
stitutions, the three new rich classes
which have sprung up out of the
working of this economig system to-
day. We have been handed over a
very corrupt system—so corrupt and
so aggressive—mainly because of the
mal-administration of these controls.
T am told that Rs. 500 crores have
been cornered by the sugar trade. I
would have been happy if the industry
had got the benefit of these higher
prices, That would have come into
accounting. The State would have
collected taxes and the industry would
have been able to build the reserves
and plough them back for the deve-
lopment of the industry. It has not
gone to the industry; it has not bener
fited the consumer. It has benefited
the corrupt trade. I do not think in
the world today, trade anywhere with
the comparable situation, is as cor-
rupt as ours in India, I do not want
to degrade or derate ourselves. We
are presenting one of the blackest
pictures in our economic situation.
This is the state of affairs,
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At this point of time, we have the
supplementary demands before us.
Now, the external trade difficulties
that are facing us and the inflation in
the domestic economy are the two
frightening factors, and I shall be
happy to be told by the Finance Min-
ister how this increased production
has been appropriated, where it has
gone, and whether the gap is getting
widened between the rural and the
urban areas, between the rich and the
poor.,

Coming to financial position, our
Government has taken into conside-
ration for resource position Rs, 84,000
crores plus Rs, 13,500 crores, that is,
all put together, Rs. 97,500 crores for
the public sector plan. Qut of this
Rs. 5,000 crores was the estimate in
regard to deficit financing for the
whole Plan period. But in these two
years alone, 1980-81 and 1981-82,
through which we are passing, deficit
financing to the extent of Rs. 4,000
crores has been resorted to. About
Rs. 4,000 crores of deficit financing
has been resorted to. In this year’s
Budget, when it was presented, the
Finance Minister had taken into
account, in regard to the resources
position, Rs. 800 crores from the sale
of special bearer bonds, Rs. 800 crares
plus the earlier year’s Rs. 200 crores
make Rs. 1,000 crores. But I think,
the collection on account of special
bearer bonds is just about Rs. 300
crores, On this one item itself, in
regard to the resources position, there
is a shortfall of nearly Rs. 600-700
crores, Now, deficit financing has
been to the extent of Rs. 4,000 crores,
as I said earlier., But only Rs. 5,000
crores has been , budgeted for the
whole Plan period. They may take
shelter under the plea that this Rs.
5,000 crores wag fixed at the price
level of 1979-80. Whatever it is, our
resources mobilisation position is not
happy.

Then, the liabilities of the Govern-
ment of India. The Government of
India’s liabilities are to the extent
of Rs. 67,000 crores; total liabilities of
the Government of India. Added to
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this, they have given guarantees to
the extent of Rs. 5,000 crores, this
was the figure at the end of 1978-79.
This makes up a total of Rs, 72,000,
Rs. 75,000 croreg as far as the liabi-
lities of the Government of India are
concerned, The other day, the ques-
tion was raised here, whether Parlia-
ment has any control gver the exceu-
tive in regard to borrowing, I was
told—I wag not present—the Minister
took it casually, In fact, arficle 292
enjoins upon Parliament to make g
law, It is the prerogative of the
Parliament. Parliament can fix
the ceiling, limiting the borrowings
and guarantees. For thirty years, we
have not done it. It is the failure of
Parliament. Who should be blamed
for it? We should be blamed. The
executive can borrow any amount
they can even mortgage the country.
Thig Parliament, this Indian Parlia-
ment, ig one of the weakest Parlia-
ments, I would put it. The Govern-
ment can enter into any agreement,
they can sign any protocol, with any
foreign country. But these things
need not be placed on the Table of
the House. The executive does not
need Parliament’s permission. They
can enter into any treaty, any secret
treaty, It ig not a question of this
party or that. It applies to any party
which may come to power in future
Things can happen, as it has happen-
ed in Chad. Chad had entered into
an agreement with Libya that Libya
could provide military security and
occupy Chad. The point is, we never
discussed these . matters. I do not
want to repeat it. We are caught up
in trivial matters. Big matters, we
are leaving unattended here, This is
a very serious situation. I would
appeal to the Finance Minister and
to the Government to bring forward
a8 Government motion, fixing up a
borrowing limiis, Otherwise, T would
appeal to all the opposition parties
to bring forward an agreed non-
official motion in the next Session,
fixing up a ceiling to borrowing and
to the giving of guarantees. More
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than Rs. 5,000 crores have been given
as guarantees, This is a contigent
charge on the Consolidated Fund of
India, This is an important matter.

Another important thing I would
like to mention is about” gsubsidies.
Every year, subsidies are being given,
Thig year, particularly, we are giving
subsidies to the exlent of Rs. 2,090
crores, In the Plan period, nearly
Rs. 11,000 crores will go towards sub-
sidies, Subsidies are increasing every
year. The question is, whether these
subsidies are really benefiting the
common man? This is what I wonder.

Sir, I have already said about re-
serves and loans. 1 will just men-
tion one more point, in regard to
which Rs, 200 crores are now provided
to the State Governments. What is
the financial position of the State Go-
vernments? The State Governments
are indebted to the extent of Rs.
19,000 crores to the Centre. Now, Rs.
200 crores are to be given towards
clearing the overdrafts. The State
Governmentg have become 1he debtors
and the Union Government has be-
come the creditor, Tre relationship
between the State Governments and
the TUnion Government iz that of a
creditor and debtor., This is the posi-
tion. The State Governments have
been reduced to thig position, Not
that T am disagreeing with the pro-
position of extending financial assist-
ance to the State Governments. The
State Government resourceg will not
permit them to repay and the demand
will come for writing off. We have
got to determine, thig Parliament has
to determine, or the Finance Minister
or the Finance Ministry has to tell
us, what should be tte relation in
terms of percentage of our annual re-
payment or annual remittanceg in
foreign currency to our exports? Our
repayment of foreign debts must be
a certain percentage of our exports
jif you have to keep the balance in
the economy. Similarly, what is the
capacity of the State Governmenis
also? T am sure, all these mattall
will receive the consideration of the
Finance Minister,
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MR. DEPUTY CHAIRMAN: Shri
Shiva Chandra Jha, He is not there.
Shri Jaswant Singh.

SHRI RAMAKRISHNA HEGDE
(Karnataka): I would like to speak.
Since Shri Shiva Chandra Jha is not
there, I would like to gpeak on be-
half of my party.,

MR. DEPUTY CHAIRMAN: Shri
Shiva Chandra Jha's name is there,
It he was not there, you should have
sent your name. Anyway, I will
allow you, but then I will not allow
him to speak during the Third Read-
ing because this has become the prac-
tice. You gpare a few minutes for
him also.

Yes, Mr. Jaswant Singh.

SHRI JASWANT SINGH (Rajas-
than): Mr. Deputy Chairman, Sir,
this is the first supplementary demand
for grants and we are crconsider-
ing the Appropriation Bill No. 5.
T would not go into a theoretical
discussion of the various aspects of the
Government’s fiscal policies or what
ails the country’s economy, except to,
in the strongest possible terms and
in the broadest generality, support
the way in which my esteemed col-
league, Mr. Raju, hag spoken about
the significant aspect of the erosion
of parliamentary control over the
finances of the country.

May I with your permission, take
each of these demands?
a specific query on each of these
demandg and, therefore, I will be
able to confine the discussion to li-
mited questions and to the limited
time available .to me. Through
You, Sir, may I draw the Minister's
attention to demand No. 7? Here in
demand No. 7, Rs. 10 crores are being
sought on ‘Sugar Price Edualisation
Fund’. I have a gpecific question on
this and I would seek your indul-
gence and support in eliciting speci-
fic replies from the hon. Minister
because in each of the demands I
have a specific question. My ques-

N
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tion is: What is the landed cost of
imported sugar in the country? 1
link this question with these Rs. 10
crores, which is the amount sought
for this Price Sugar Equalisation
Fund. I would request the Minister
to relate the landed cost of imported
sugar to the issue cost and enlighten
the House of the quotient of subsidy
as far as imported sugar is concerned;
add to that, this subsidy, this amount
of Rs. 10 crores, and the total cost of
subsidising sugar sale to the nation
through fair price shops is reached.
What is that figure? That is on de~
mand No, 7.

My next question is about demand
No. 10. Here there is a very curious
situation which I am unable to under-~
stand. Demand No. 10 relates to
Civil Supplies. It says: for assistance
to urban consumer Cooperatives, And
subsequently, one institution is men-
tioned, which is the Delhi Fruits and
Vegetable Consumers’ Cooperative
Federation. A sum of about Rs.
3,22,000 is being given to this Fede-
ration to open 23 retail outlets. Now,
as a principle, one would not be
averse to opening of 23 or 230 or for
that matter 23 lakh retail outlets as
long as essential items are supplied
there, but you have chosen one Fe-
deration, one GCooperative Society,
which has to be given a sum of Rs.
3,22,000 for the sake of opening a
certain number of shops. What was
the criteria by which you chose this
Federation or this Society as against
other societies? If you allow this as
a precedent in Delhi, will you per-
mit and will you grant such assis-
tance to other metropolitan centres,
other urbgp centres? I would be
grateful for an answer.

SHRI SAWAI SINGH SISODIA:
The other provisions you will find in
the regular budget. This is a Sup-
plementary Grant .and this has been
newly added. Therefore, it is there.

MR. DEPUTY CHAIRMAN: You
note down all the points and reply at
the end. Hurry up, time is very
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short for you. He will reply at the
end,

SHRI JASWANT SINGH: Demand
No. 13 relates to textiles, handloom
and handicrafts. Here the question is,
how lorg are we going to continue
sustain and bolster “‘suckness”? It re-
lateg to the question of taking over
“sickness”. How much have we spent
till today on adopting ‘sickness”?
‘What are we earning from these sick
units? And what is the annual ave-
rags assistance to these sick units? De-
mand No. 14—Am I going too fast
for you, Mr. Minister?

MR. DEPUTY CHAIRMAN: No,
no, please go on. He is taking down.

SHRI JASWANT SINGH: This is
about the Ministry of Communication.

Sir, because you are satisfied that it
ig all right... .

MR, DEPUTY CHAIRMAN: You go
on. No question of my being zatis-
fied.

MR. SHRI JASWANT SIINGH: Here
we have sought Supplementary De-
mand for the Ministry of Communi-
cations. 1 would wish, along with
the Supplementary Demand, there
were also a supplementary require-
ment about improving the efficiency
of the total Ministry of Communica-

tions, more specifically the tele-
phone system.,
Demang No. 30—It relateg to the

Department of Power. My first ques-
tion is, there is a subsidy to the
Andhra Pradesh State Electricity
Board to the tune of Rs. 1.46 crores.
We have come to understand that the
subsidy is to meet the gap between
the imported machinery and that
which would have been purchased
from the Bharat Heavy Electricals.
But whatever was being purchased
from the UK, as import was, in any
case, by way of grant. Would the
Minister Explain why it became ne-
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cessary to import from UK, and if it
was grant, why this provision of Rs.
1.46 crores?

There is a second question, which
is about the imported component in
Bharat Heavy Electricals themselves.
We are making a provision here of
about Rs, 15 crores so that Bharat
Heavy Electricals could import spare-
parts and keep them. My question is,
what is the inventory level today of
Bharat Heavy Electlricals? Do  you
consider the inventory level to be
economic?

I then go on to Deamang No. 41,
This is about transfers to State Gov-
ernments. This is the major aspect
of the Appropriation Bill. I think on
the question "of the overdrafts of the
State Governments, which is the bane
of our total fiscal system, we have
to come to a certain kind of perma-
nent solution, because we are giving
so much by way of grants etc. that T
do not think that this either, or any
future action that you may take, will
solve the problem of overdrafts s
such, .

I then go to Demand No. 42—Other
Expenditure of the Ministry of Fi-
nance. 1 can understand the subs-
cription to the share capital of Na-
tionalised Banks. But kindly eluci-
date why this loan to Agricultural
Refinance and Development Corpora-
tion is needed?

Demand No. 48—1 am skipping
quite a lot, Mr. Deputy Chairman.
There is here a provision made for
about 20 odd lakhs of rupees for the
Economic Administration .Reforms
Commission. I would like to know
what the composition, charter, duties
and organisation of this Commission
are. Whom does this Commission re-
port to? Does it repori, to the Finance
Minister? Does it report to the Prime
Minister? Whom ig it answerable to?
And whal work has it done so far
and what work is it likely to do in
the rest of the budgetary period?
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Demang No. 55—Not very many
now left, Mr. Deputy Chairman.
There is a grant that we have made
here for the Andaman and Nicobar
Pradesh Council of Rs. 8 lakhs. Is it
a one time grant? Or are we going
to continue to make thig every year?
Now I come to Demand Number 62—
information and publicity. We have
said that this is to meet the losses of
the STC. My question is, when did
the STC last make profits, what were
their profits and what are their ac-
cumulated losses, if any?

Demand Number 70 is about petro-
lIeum and petrochemicals industries.
Now, Sir, I have one question, I will
read it out to save time. What are
the profits of all the oil companies in
the country, what is the percentage
of petrol in the total oil bill of the
country, of this percentage of petrol
what component is used by the State
sector—the public sector—enterprises,
how much ig the total public sector
bill on petrol and, what is the total
fuel bill of the public sector?

I am skipping Demand No. 98—
Department of Electronics—though I
have a question, But I have a ques-
tion on Demand Number 108—Depart-
ment of Ocean Development. Sir, I
welcome the creation of such a
department. But there is a mention
made here that it is taken away from
the Department of Science and Tech-
nology. Then, under whom is this
Department of Ocean Development?
Is it part of the Prime Minister’s
Secretariat or ig it under Shri C.P.N.
Singh? Who is the Secretary who is
looking after the Department of Ocean
Development, how many research
vessels do we have, what work have
these research vessels done, do we
have plans for the acquisition of new
research vessels, have we got a formu-
lated plan for ocean research, if not
in a general g@nse, at least in India’s
EEZ?

One more word, Sir. I would re-
quest the hon. Minister to please
make ag diligent an effort to answer
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these questions ‘as I have made in pre-
paring them.

Sir, 1 am greateful to you for giving
me this opportunity. Thank you very
much.

MR. DEPUTY CHAIRMAN: M.

Hegde. You will also have seven
minutes.
SHRI RAMAKRISHNA HEGDE:

Thank you, Sir. Mr, Deputy Chair-
man, Sir, what are the signs of a
healthy and growing economy?

AN HON. MEMBER. Sir,...

MR, DEPUTY CHAIRMAN: After
four I will call you. We have to save
time,

SHRI RAMAKRISHNA HEGDZXE:
Sir, I think you are setting up a very
good _precedent.

MR. DEPUTY CHAIRMAN: $Be-
cause of shortage of time I am doing
this.

SHRI RAMAKRISHNA HEGDE:
Thank you very much. I hope you
will continue to do like this,

MR. DEPUTY CHAIRMAN: It is
not possible always,

SHRI RAMAKRISHNA HEGDE:,
Because. ..

MR. DEPUTY CHAIRMAN: Please
go to your point. Don’t waste time.

SHRI RAMAKRISHNA HEGDE:
The Minister says whatever the Gov-
ernment hag to say. It is not neces-
sary to haveé other advisers.

Sir, the signs of a healthy and gro-
wing economy are price stability, equi-
table distribution of profit and full
employment. These are the signs of
a healthy and growing economy,
Against this context if we examine
the present situation in every field,
I am afraid, the picture is very disap-
pointing—not only disappointing but
alarming. Take, for instance, the
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Sir, Shrimati Indirg Gandhi, our
prices. Before going to the prices, 1 Prime Minister, hag started a new

would like to refer to the present
value of the Tupee. Sir, in 1966 when
Mrs, Gandhi became the Prime Minis-
ter of thig country—and ever since she
hag been the Prime Minister but for
a short period of two and a half years
—and nobody can accuse,
best advocate of this Government, tha
Janatag Party Government of ruining
the economy, whatever Mrs. Gandhi
might say for the purpose of public
consumtion—the value of a rupee was
60 paise and today, according {o offl-
cial sources, it hag come down to 24
paise. Sir, similarly, compare the
prices of some principal commodities
of consumption between the years 1979
and 1981. The price of sugar in 1979
was Rs. 230; today it is Rs, 700 to Rs,
800 per quintal. The price of jaggery
rose from Rs. 150 to Rs, 300; of mus-
tard oil, from Rs. 975 to Rs 1800—2000;
of groundnut oil, from Rs 850 to Rs.
180@p of coconut oll, from Rs. 1350 to
Rs, 2500; of vanaspati, from Rs, 158
per 16.5 kgs. to Rs, 250; of wheat,
from Rs. 123 to Rs. 300; of gram, from
Rs. 210 to Rs, 500; and of cement,
from Rs, 25 to the official price of Rs,
30—32, but in the open market in
Maharashtra it is Rs. 170, even with
the good wisheg of Mr. Antulay.

Sir, next is the equitable distribu-
tion of profit. Mrs. Gandhi has won
two elections on the glogan of ‘Garibi
Hatao’, Now she has made several
statementy recently—I am really as-
tounced to hesr them—that today in
our country people are better fed, the
children are better clothed. I do not
know where it is that she sees these
children. Mayhe near about her own
house or in the Rashtrapati Bhavan
or in Public schools. Sir, in regard
to poverty, in 1966, the pércentage of
our people below the poverty-line
was 28 and today it hag risen to 51,
Again, T am quoting the official figures,
Unemployment from 25 lakhs in 1966
has risen to over 3 crores today; I do
not include half-employed or semi-
employed people; it is the number of
the totally unemployed people.

even the

\

practice of going round the States to

inspect the working of the State Gov-
ernments. Sir, even the State Minis~
ters do not inspect municipal offiees.
Apart frob being an anti-federal act,
it is fraught with several other compli-
cations. And what cloes find? We do
not get a report. Suppose Mrs, Gandh}
goes round the country and says “Pro«
duce the results”, Parliament ghould
have a report on that. The other day,
she went to Tamil Nadu. (Interrup-
tions) Maybe; I do not know. In
case of Tamil Nadu, it may he for
giving a good chit. Or, if she goes to
West Bengal or Kerala and openly
she makes a statemen? like the one she
made, it ijs improper. In Kashmir, fos
instance, when she went for thig pur«
pose, she made a statement which
should not have been made by the
Prime Minister of this country. She
said in that statement that if she wanta
to remove the Government of a State,
she can do it like this Such a state-
ment should not come from the Prime
Minister. Sir, if she had gone to
Maharashtra—I do not know whether
she had inspected the Maharashtra
Government workirg—she should
have found how many crores of rupees
have been collected by Mr. Antulay
in the name of the trust. How could
it be hidden from her if she had really
made some inspection? Sir, this Gov-
ernment is called—or, at any rate,
that was the election promise of the
ruling party—a Gevernment that
works, And how does it work? I am
giving you only a few instances. Take
the communal incidenig betweén Jan-
uary 1980 and July 1981. For the last
two days my friends aver there creat.
ed such a big noise about the Jamshed-
pur riots inquiry ecommission’s report
asking that it should be giscussed:
yves, of course. But how many com-
muna] incidents had happened during
these 15 months? From January 1980
to July 1981, 439 communal incidents
have taken place in which 523 people
have died and 4,293 have been injured.
(Time bell rings). It is not even five
minutes, U
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MR. DEPUTY CHAIRMAN: Eight
minutes.

SHRI RAMAKRISHNA HEGDE:
Take railway accidents. During the
same period, 600 railway accidents
have taken place and over 1,000 peo-
ple have been killed, Take crimes on
the railways. In 1979 the murders
that took place on the railwayg were
28. In 1980 it rose to 37. The number
of robberies increased from 185 to
352. Dacoities rose from 68 to 120.
What about bank robberies? The
other day a robbery was committed
in the State Bank of India. Every
day or at least every second day, there
is a robbery ang nobody is caugth.
What about murders? The Nirankari
Guru was murderd in broad daylight.
Till today nobody has been arrested.
I am only mentioning a couple of
names of prominent people. Every

day murders take place in the cities .

and in the countryside. The other
day Jagat Narain was murdered. Till
today nobody has been caught. Is this
a Government that works? May I
ask them? In regard to public sector
industries T can give at least 40 under-
takings which are -topless today. If
there is no Chairman, if there is no
Managing Director, who ig to look
after them? Who will be responsible?
Similarly banking institutions. (Time
bell rings). In the majority of banks
the boards have not been constituted.
Do you call this a Government that
works?

MR. DEPUTY CHAIRMAN: Thank
you, Mr. Rameshway Singh, AT
ary faaz g
TF RGOS TTR 99
RAUTIT |

=it Iugwat : Ag), 5d), 1A aw
afrér & 2 ag o mur 3

st e fag (39 mw)
FOOEE AT A # OF g o
A 48 Far Afvg, & 93 SrFAr
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sit gamwnefa : 3= g, 37ar A
fae & &

st Ty fag @ Smawml s,
§ g9 FE AT AR 9T A D
AT F 7|2 F g a=rd =gy §
™ U g N 9t ATEN TR
w1gar gt ag fwa for =gy & 7
AT AR gwag g ? § fEw ¥
AgY ATHT WTEAT | F FIAT AHETHT
F A% A feqrar svgar § AR
TF-TF QREAT FT aTH 4 STH FTH
gqg # feam @ wifow = 0

sfiiA, uge, I v S arfaw
RHTAT §, I 9T foww aga av
SEw@ AL WE g | W gAwEqTHi
& Y Argy A AR T QA T
W 99 YT THTA AT &1 { &
7 vatH @F FTH  WEAr g
& #er Sft d ArwT =rgar § fa oA
g ¥ 30-32 &Y A aHg
rad F——A & 3grg F9 SEar
wd w1 wifeer wT dfifeg,
ar 3% fawerdr & 297 ue &
FaT g 1 Sear uridf & Ak ¥ i A
T weaAr, ¥g W famerd 4
gt 9 gB arly wE o agrg
g WYET AT oY, WY I
& ww A §9 famr ?

a1 § U8 @ wrgar § B fm
af ¥ T S ¥ qaEho dnr @
&, AR AT A7 gorr AT sy
gt g & ? we-fra@ gl Y mwear
adt B & Jrg | HAY S 3§
st srgar g fa i &w H s
AT A dear agdy =l S Wy g,
T FTATH A AW WET FY QIE
T AT &, I qE FY AR
F1? @oFeqr ar @ ? 738 AlqAr
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[+t wrdeav fag)

Frgdt § Stawafa adiga, And
g, f7 30 732 awt ¥ aE &Y
aqis & W AW W ay A
AT < & 94 B QFT #r I 4
BITEAT AT B 7 F A TF-UH
qoI¢ GIA@ FT GG AGH AW
@ FANE A4 T, Aer T2 fxar
f& X fag 7-s faaz &1 g awn
g &V AMAT AEATE #AT WA
37 % far wir ¥ Y wRwE
FEIT FANT E--T&A T IAFT ATH 77
frarar =rgar g, 97 ww # qrd
B3 [HC--BiE-Be q  geIwrd
FA AT AW AT ¥ WY § I
AT FAA BT GAA I AE
A X #Ar Fw fRar & 7 @
g @fag, gdr 8 d&faa ot am
g 3aw w@ oA S FrdmT g
faamt gardr avw, gff SOX wew
#, AT F1 g A darfaa far
AT g--mradfm wet St Mg
fra ¥ #g3 € 359 AW 3 wrad
g 2 P & IR aga A ared
AGIT FAT Ear A Ay B
afwa ot Mg faardt F gedwra
AT A1 T & BT FATAT &, BT Fa19
FT FTHFIQT 97, FT I FTH AT
F3I3 IAwAlaA F gry ¥ AH 2
fear ? Far wta @ AFIT SN g
JATAr 9F, A FET FATAT AT WY
arfY g3 4% F, FAT A WA HGX
32T SAMMT 3 gra ¥ A
¥ fear 7 33 wior H oo q4f
W WRT I § I ¥ T QI E,
ar fagsr g ¥y § A A
FE7 73y §, fan # gfoar 7ay §
I A AT Y ATATF QAR fagar
gftare #1 AR 3-8 gfnfy afc-
il F gra ¥ Ag gfar ? #@v
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AAT I Sd T B AT
agt fgar ? 3w & fou mw awe
¥ A7 qroqrEgrA @y § 7 ag &
F3 FaraT FIF AT F A F
wa 4 A A fax Feqdr Frgar g
g *F FT O, S AR FT o*H
FLAT & | 3 -Bi@ HGTT ISTAT WAl
g 1 S0 T Ai g--HEr S He
#g9 93T F EF &17 §, W ATAY
2T AT ® wgS 41 AV AT
TEAMA  FHT  9gaT & HIw FAT
g1 w a9 & 34 &w H &USi-
FUT Brardt @ g Wl W, W
ggs waT ¥, .

sft ®mEUA™ T (3T TIT)
FT 1T W § q3T AM

st vegar fwg o W d3r o

Rici

N HELATT T FAT
Jfera

M IIEATRT FIITT ST,

FIAT ATGAGAT saig A Flwg
TH A 8 WE  F@T  |T4r
Pease have some deCorum.

st wigzar faz - 4 v Fag
arer fa% wzarsgarar a0 saw
Fe-33 gsrufaa, swmaladi ¥ g
faar &1 =gy wgdt § adl-adr A
AMFTIZFMAAGTE  forar &
faga sgs =1 FA qiET ¥ @ g
ATt oaraIrE St 48 g, gIsE #
ar & afgr  «rd & sawr wrew
g, 97 FT IAW G157 T HWIGT arer
& gra & @ty fzar 1 @g s glaat
2T g sy Ip@a am =W
g1 mwig W AT wAW HaT st
FFTAA AT g | gATd T 8
qar7 #&r g = =fFawa gwrw
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3% Wa FA FeEr G oAAT
#iife s1frma Fesddn & 1 e

DA F 1 A Fad S, AR
IuT A AfRS A T AH AT
gheaal & aX ¥ ara o g faar
FX L wEnd ¥ gad fag Fedr
N ard = BT &4 | Sy

giRax T A qar aFwar qv, A -

gT ¥ AT AW FT T A1,
qrAr 34T FL AT 97, fAnwr @
#3IX & 73 I3 P1 990 W 7 AT,
g WY W g FT qAT
IMagfaal F gr d 7f # f7ar
F7T TqF 7 FAT A(qA T A AT
T F IAQAFTCE N @rA-AgF @9
F A ? Ag A FEAT-IIN AT
7AAT 1

a7 & FFa FaXF F0
TEN VAT X AT FT qEw AN
gl & za A fax far ¢ Mo
g 9 TIW FAAT @, WA qwar
g agt 9 fafesr sy & fag
A9y gfWa fRar & ag 9ar 3
Wit BT XY A ara wE B A
gff SaT wew § agh =mr g
g ¥ F S W FER = H
at gy § 97 F FT  AY AW
GAr & 1 F AR T IARI A
gegr JgT A F¢ faar g7 gawd
F AN gira w1 aFlR AIr FT
faar & 7 Far 9% F & &3
FOFT RTAT AR AT FA-FregR
FIAW Fe F I F AaF gy
wrfarg ? smy, § zhas
F aTE W AT FT 63rA frarar
AMZATE | 9] 393 F15  FI-FgH
agt ¥, ¥ ey gar P fa
T ¥ S FIST FAaAr 9, .
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fagp Tadt -7z Fe¥ O s
gra 3 gifr A--3aar afear ww
g fga dare aff ¥ awdr
g AMM F AT F AR AT &I
fzar |

AT § Aq A Ndr =TT FTar
FUEAC 1 A [ AT gar ¥ W §
g FIA  AGA  FA WA
MT AFAATA T4 FEHL R
g1 FW F g & W@ &1 9
gafaT a3 w@rg fv am & & was
fag 903 migdAr &1 ge@ied | foar
7oz faw ar 3 wr g
Ay AR 1337 fags &%, waww
weFds fagas &% | @1 wAo fag
Ay wy e W oggxy v &
w2 & 1 gferer o,
AT FGL AT F AT Fl——
AA AFIL AEAT AT ARG &,
3@ AT Sy Agf &, 9AF a4
4 A FIAT AFU-—FAr AR
Fgaamr 5 gefwr 3@, A8 @
gagr W T qeArd Sar i
3y ady, 3grt a% wEw wF fear
fgarg #ff €7 @ Fo A= @
AFIAT 8, INT F GLHIT HY IFIER
T fear @17 ) 7@ FT B QAFY
# fag aza 1 7@ 91 F ]
F garaa Ag afr =fge

g arfaariz, qunar g, arferarie
Ag B 17 20 ad 9RF A amm
FL W gt oA F arimarde
] 20 9 957 ' qriggrae §
SHIA ATAATA FTHF AT AT @Y |

st FeRqrT TR searafs
W™, TH SIFEIr FT T4 )
A Fr arfagrEz IR oare &
mfFarde 8 o5 & | A8 o s
fag st T8 avedy & 1
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wt TR fag g AT ag AT
aEd g 1 F o ga mifge §
FGAT HTZAT £ HIT g FZ FT gA
FT W+ A A7 FFAT Iw@AT g
f& za qew Fr AT T owr wW
gft W uv @er aT fmr @ fx
T A HIT U4t 49t F feag FE
ga A fawear & & = IAr
A F AT AANER WA AU
21T g AMTH, & FJIT 4T F 18
waar gra ¥ gfmarc g, o
adl % wad oA 3fEw,
F gul ® amr g wgr g aww Ay
dRr ¥ owr g |r g arv My
qiffaa A war g wr & <fEd
Fraew # #AT g wWr g, $wa u
A W | & FEAT Wrgar g
fa qed H WG w7 qwEr W@
g frrel, fenr & mrgw gfeads
FE & AR W, oaw N
frerr &Y @Fear @™ FQ, Tgafy
FT AT AT 94wy F7 A 7T
A T 930 IH ST HeqTd
FT FoAT 9319 Fi qIEAT FL I
wa ¥ fadfamr age am @R
s & YA I F[IEIT FY |
TR(T AT A FL I, oy foremr

BPEAT

o wETAT WA ¢ g
Fifadrd § |

=Y vRvas fog - . at gu-
awmfA Sft, & agn faawrar & A
FEAT ATEAT §—AM¢ & &T /O
gagdf & mm s@ A W Ag
ATEAT, WY AR WO F HET HEAT,
. zuarfa B S F A
T | F4ifH am g wiE §
ATY 9T ofq@ry wRET @1 ST uT
dt ghamrr = 1 gaare &
TIAT AT W A AWM

% ofcads wdr w@ €. .. ..
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adl dar fo e amga ¥ wEr 2
UF AT a1 FY fea ave ¥ genr
FY wdr qFT GAR I AR AN
9% o7 guer @ "9%ar § W ghaaro
I AT & |
i =t Syawmafd : gn d1aga FAGR
g

ot TR fog - oA w9
goaT AgF @A | FET 9T W@ Ay
qAe ool wE AT ® E 1T A
ot dfave ger & vy @ €A
DN FAIRT A W IWH A @
AT 1 A WIIT wEy FT
qw g a8 g7 AR T AT AW
ag dfgar A sawwrw ar 3w
zofaw o Freuwash & #fgr f=
4 g5 arHT BT F 1 T 1T FAY
Bl & IR mgy 9 weerErd
] AR TR At ] HAETHQ T
fasrer atgT &< | AETA ¥EAT B )

o) gouwmfa : = &7 1 "7
15 fage # agma =y
st §o Fo o : (WA wIw) o

HIT Y™ T A qH O§ |
sy FEUHTT TY  ATY D [reygy
 Fw TR 9w fmr sF o

ot TR fag . oo @ AR
15 fyaz 1 =ifes o1 W% A

5 fwae anfiem w1 wEr
qwa fmr srar wfgg o
it §o  Fo o7 Iyywafy -

wgiea, wrEay fufre) o om-
oo fewiem & saar & ands
FTAT § WL St gHIL Hreevy [gedy
¥ agr fw ag aw@re Ad W W@
@ W gm W AR, @
AT FT AT AR AT 4T
frr g g awrTdt Gay st Ay
fawer #ar fadam oY gzt & awwir)

sl
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33 Wt unfrgma feate @
F ady & ag g fag av o €
M § ®@ A A 8
§ froag avmra @ & AR
AT FER 7 FA W@ G @
Tr T FW A Ag@EIAr A
a1 37 AT I W @ wR
Fg SA@Ar @ W@ AW LT
Iry IF qx f7 N FE g
warar a7, faasr aa gAR Ad
Ty FE AR URvAT Sy ¥ oadn
30 a5 a® wga S wea W
9 1 faw e af @@ waw ¥
Tgr W@ )

st R fag : o fawe wR
A I w3 ffew 1+ @ a9
* far @ o #e g fag o
F qF & 99 ffaw #wk 30 a§
feer o Y Fw v Dfvg, zad
18 17 RARGT T ofr ¥ fawer
F 11 IT IAAr AT F A
ffvc 1§ 97 9 F fag
dare garr 11 ad {faush =
Sa d i@ Af9v  (agarA)

ot wevad T faey, A
FaRT ...

oY ®o @o WA g fgT 3r3q )
AT YE AR AT wrE @
i =8 @Wr § 1 a7 #1 3%
I TrIw@ TG F 1 AT ITgEr-
qfa o, st S Fgr f 30 ara
Fiqa T wiga § O FR A3
R g aw F far ¥ @ A
wAg & & ag  afwage =
- fafeen ag wswld w3q #@X ag
@Y AwaTAay F WA &r FAT A
feaar awa qur rar 1 fady  fafesw
oy F 3,3 T AT Ay §
afFa saM gerar & ar @A faaz
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# sraamEe qur #T g9y fzar Sr
aFAr g1 @1 gAT WD gAR AW F
arg | gwd 4y F A aff gar @
flr arg ¥ Ak fam w0
F arg gwy mfly o @ €
Az F§ am ¥  wraw #
IFEE aurem FT FT & 1 I
97 39 AW 9T IFW  AF
i faar wix & @ W oA
T T 9q # IR AT FX
wa fzar |

ot TmFew gy T fag
grdfi¥z @1 W § QAEr
st o wo @A NS AW

qIT FY JIGY 1 G AT T W §
Ay Fgr o & 9@ ag AW
W oAk grd Fd ogwd W@
grf ad ¥ ¥;|r groawar @ |
qt gg A1 9N W FH FrEy @9
amar & afFA 94 F ogira FIAA
fadk qz4) wv WHa A HT I8
Ay g@ @A gl s |
s gafg g s @ w7 F g
f¥q1 & 1 %8 ¥ &g ag ¥ Wl |
gT QX ¥ FTH! WTAGF FATATT
# gfexr T@AT FH Y FTE WC
AT Y1 T ATq w oAW@A F
9EY W9 wqq fregam § gy I
&g 5 =1y =17 ¥ A% TEARIS
FTIEE | QI I 9rqar g & 7w
T Bq ) WY AT SFAT F7 fUelr
AN T ATTATAT AT g ATIAAT
FF I3 & JiE o fAx 1 afws B
FI QAT A ATTES @) fEoerd
Fd F [T E M@ F Iwar |
A7 3 {g 97 g8 aArar /19
77 g qg S0 AT A wra ag
g Frfaea ist @ &1 €A A
“gEs qf ¥ o7 Tw &1 Aarafes agf
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[ﬁ'o ﬁ'o EI"?T]
oA F@T g adify 3y qnar @ fa
AT g g AFT 2 5 30 T B
gfer wia) & wma § F G
FI TR AT AT FeT Q)
wraT § Afgon N wrFiw ¥ 2T |
A A A avd{ T war g
e ATy T FRF € f5 Quor
I AT %3 QAT & | T F TV LAH
wqd T g 93 gE3R gy ¥ oW
AT F@ATE ) oAy WAt o
g [ dorg Famwr arer e A,
ATe7 F9eg qriar &, faasy Tag &
faes & gR R 1 [wwtTa gur fn
gAY Team F Aty fodr, ¥ o
Fgh & fv qQeger Femdr wia 0

AWM AT, ZHIR qUAAIT
g1 I ¥ o®) arg F% 5 wa &
FHTIT WAIMA [IAT § HFTHA IR
AR T E T ) COE- TR B 1)
wigl ¥ g foqr 5 1979 ¥ AV
TE T AT AT, AHTIIR & Fa¥
TIER FIAT JTAIE G350 FTITAEY
T @I w7y fearogv .

ot TR fag : alma, gl
ux qfFe ¥ fag. . . (;maem)
ST Ro o AN : WY Tf5T |

(=mama) wifm wfgd | e,
AT g7 AN FT 4T AT qie gewr
X o vadt & wiw AT @ 98
qFAT AEN, TE WA HiEHr 44
qHAT § 1 937 & wiw g}, 2
fAxAT | 1977 ¥ Tedix mwerﬁ:-
FAT &7 faw Figr 1 wgd § wAONE
W T 3, g § g gy 2
afsr ¥ g7 amwa 3 IF W
qarFarE Rar g s oA wiTy
# Wg ¥ A%ra gIFT wa  mwafwan

F 1T By F qIwd ger v faar
# #1v famr faar 3 fa wivo TRoURo
F1 afgqf fag¥ qw & zwwe a@-
mir faar @, ssgdfiaar a1 €.
AT g, 8 ATFT AP, TR
oI wR wgd d a7 atgnfiaar
F owm wgar @ #

(maa@) | Mg, Mg arw fack €7
AquTH Ay Aared i § e Far

. (meura)

gegarefa wElEw, T € FT
ATE gH WIAT A3 9% Jw T A

AL KT AVE WA & "7 §F BT

agl Fvd | WX §F a1 TwT ;ATAV
ZET & Y 9w qw7 famr 0 s
AErd g1 HEET foy S oumr wow
fag & soar gazer avd & fag
TET AFAT AT 7

st avae fag v fog
T awq & der wg fwEva. ..
(sreat) =@ fag § @we
&, gnafadi My agad & dar =@
fazt

5 & o
faw st & wler war g fv @3 &
T E Ay St fasiger wlwgds
TAXT 1N 7 VT 97 1 8 FEar
Ay /T ;T & gRT 1 gefug
sfimq, avrfagger & fa ¥ dvr wwg
ATATE FTIE &, MY FT &HT &7
syt wfa¥y ... (wEmw)
HTorfag A ®AT TEEST 2CA F A1
zez aarar, 1€ qar fagr & 7

SHRI SANKAR PRASAD MITRA
(West Bengal):” Mr. Antuly or Mr.
Charan Singh
matter of this discussion.

SHRI J. K, JAIN: It is very much
the subject-matter of thisg Bill. You

Fo Ww : H TRy~

AR

is not the gubject- o
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should have objected when Mr. Rame-
shwar Singh wag mentioning all these
things. (Interruptions)

A gAr gAr g fv agar gger
RIS( FT fAT1, T¥T K} €FIGHT A7
Feay L HIofag ¥ 86 1@ ®AGT
ar 90 #rg w77 RS PRET, gar
agY, fraar wrar 1 § Al agar fa
Twgre fag . gasr wrdf, § §,
7% AT &, TAF fwar g 1 ARy
w5l faar @17, ¥ @1 B2 8T & |
TAFY wIOTTRg TAr 7 A7 AE@F §
frast a1 fear g, gar =g )
TET ATT H AT TRT wEA  dar
TrEal frar agr 1 a3t gay wfvafa-
aar avar qg ! #Wr asm gHTQ
ATHIT F g4 97 FINE #qt /f
F )

z
5

wa #§ gxifygwq feriz 3 sav
Al g |

it T dEw R T (fagre)
o aF AW A ¢ A

st Ho Fo WA M AWM WY
a@ta @ 4 8 39 &1 a9ra 2 vEI
a1 1 AN AT M FT FOSY wAqT
ArET HAT ATAT @ 1 Agr ORI Ay
ATHTT A1 & 77 AF @ AVTAV
agl I ¥ T ara &1 AIH FT
T o1 f5 srg@ F1 adEge
"R AT 1 F&ATT QAT 97 aga
T gaa mangOde 5% 0 e
fgos qF ara F IaFT W) Fvarg
#v faar 1 afss fov @ 3n far
¥ 3@ M 4 FA A W
v mm ¥ 0 W
gast o wiegad fav ¥ 92 o2 QWi
gy ga§ AW g1 IHaETE Al
fe¥e werfr g I fF Fere

oSt Bt femte Wi A fRaT @
ag fady qww =g faar g1 %-
a3 fysfug FwarEnToadt & faaa
Fam um N Ffww Q!
#§ wigF  Freaw d HFIT X
fogzd 8w f& gt oASy
famrs & fo¥ =iT @R TAAT &
r5zd F1 FAAGH  Higedq Wl
F i wrw wras g3 fasfyw
W AW FrAEmE AT Il
foya fFaes ¥ Ha< GEICTATT
U Ty AT BIE-BIE WIEH  WIE
FHT Y, A1g HETTZOFR g1, Tigai gl
Do Ao 7Y, ZafeFET G ar AT H
TEqATe G Aol 5w WS i, Sieet
¥ JeEr g Wy | gufay  fawfum
A F AT FGILAA FAT TG
Erig-

FhifE WEAY T aTa oo W) g H
yqd Fae fae welY S & fadee
FEAT & ARSAT GO W AT
gEE A G W & 1 wSE FY
AT diw-: WOW YgH ¥ T &
ST g 1 AMET  ag AT arfgy fw
gaR wfgsty we &l @
srg g1 ot faw @y g 7
FT MY FY TR MEUE H M7
ww afawFrd  fawwr  qagatg dae
grgane fasdy § W g¥q  FEd
¥ fx zraw 2w 3\ fawgmeda
A gmT gereatg faady  gHEr =T
d A W19 1800 TT WHIT £
Hqoarargar g WUN FAT qEr ARl
23 fuce® @I AWE! g7 NAT
FF 7o fade FT 9ifey
afg 4Tt ASTAT 7 3 A EETAT 1@
Far wwr snogme afawd E
N FGuAT FA® g Iy g g@
TFI FT 560 FH  HAF FAAT
grn fagdg S Sr W@ €a
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[t 7o ®o ] HAAY F) AR AT-ANT FT @

qq B AC | AT TR A fear 3@ wavr RT-w@r g1 Faa

QA AT IIF AR IAF W
31 A0d 1| U fAFaqfefasy
FIJT @ G AT TF AT IAAY
233 ¥ q31 afl T A9 AT
AT A FETMAT FAYZE AE FFIAN
T ITA A Atatig AfAgFFag
T d8wW QU FLH AR IR
Tz 233 W3 1 g fRdaagfs
qaqs aaq frasr A gz as
grerig fAady g sam 238 ¥ a3
TG FT A A9 GLMAR F)
gzrAr Az &)

qd Tgr g@ MF UL 77
<3 ¥fFAN FIw FHoQ oA
g orwg WM IUWFT FEl 9%
Mg a AR qer HFFR T
SIACE WT A A F AT O FA
grg £ 3rF Imalfaay aadr g
qq FAANN FTAT FEA AT §)
qf gm @aa Afs wg o
A wgEr § zafax e s
F27 FYENFR T AT &1 FZAMA
qf AW JAq0 I AR qrara
Haar ARt A yAg g 3
Fraay @y Frat wTfA® FIT QY
g 1 3T AN FTAF e FeAySTRAT
2 TN F) fedr afedr gFc ¥
AIFAC Y| g Fyrarfs fag
JE ¥ T F ARE F NG
frq Y AT FRTWIQY FTdsar
g 99 W ¥ s Aaw fya
war @ Az @Aw A4 5 A0
feq € | (wwFew) WA 5@
s HAT W@ | AT FAY AAH
gy ¥ HM iy A IWAME
grdy FA w@F g ¥ Fgear I
FrrAg g1 gaAfaa gFk ¥ IO
& arg fgaarg fear ary g

I A IAA I F gIATE FT f24v
IR IRXWH FAST F AAFAT
IT TG B | AWM UF  FvEdi h
giw Hfwe g9 [ &y a3 A
grqrad Ay A8 §)

siyaw, §agt awgaaw & fa%
FIATARATE Prfaaasd aifwears
femen 3y daifwal st w@r & faw
daras qraifzy fFfegem N s
i feqresg &F 348 F1¢ F fHus-
fedy ¥fqog )\ 3I7% AT fa=
HATAT A FU 6 ALAT AT FT
FIr Y A1 A 39 FY YXAT F AU
faaars g 15A@T g 95T ATQ
§fr Srgard E@mel o agd 98
gu & sAsr afafaalus ghagre &
stF 1gATe fegra & Afastioat a
qd g AT A IAF oA A
g iz ger Ffaq g7 Jroasw
7fgd  ITF FIT AT HIFT &
afus Boigs Ja1 @9 FAT AT
QAT A T gWIT I ¥ fAarey
TR HAd W AgF W@ FLEA AT
8 1 AWMgAY FIE A
g1 WAL ST FNT AT IH IT FT
oA FoA1 AN FV G & g Agar
ga Fm o HAmAT F SR
qg fraza sear aigar g i+ fedee 4y
stsit featege &Y, ot o w&wF &

‘IR FIR T fmusfedr ¥ fra w1

qiT w1t gAlgsifEt wifgargad s
fewmer fafrey rfadl frasars
neET FFE FIAT AN T 37
daq Farw fzaAva Fig gAv Ay
faadt &1 aga TAa@Edl  afawd
feag ot 787 &f¥ wrzd
fafredy agm dwT ddrggd #
argar g f& wigwee  fafaedr @
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Wgar Aty wywafm steted
SHH TR AHI AASAHMH & geEiT
Fr aganlt N T s weAeq
Fafuedt s wand & forg =g & o
A g nd Hfar g1 unE
wifgq ot femresy R yry
Urdy gfawaﬁ fry vy & AR 49
Jr & W zwddee  frar s
YFATE THAY 4T eara fear e

Iawaify wgier, wHY g
YT & ® AA & g FEr g |
EGACEE TAREN E U d LI B it
%y & IE 1 WY 3y Ty ¥ fE%
qa w0 1 g Ww a7 g &
ol y% g% &, A8 UTY aTdT uWy
g gatwat | wfEwa F osud wradNlg
wey WA & wEl g frage e
o ot ot sefa wifsfead €, fond
9Ty FIAT g7 §  SHF agt WY
ar g aray g, afes gy vt Ag)f
awrar f& ge @17 & F1e A
qT AT 7 Y& W 94 safwdAy &1
FYT gHT ? W wEaIsy ¥ 9g o9
2 al 30 &Qg " gAY WY ¥
sget ®T fuy | wfss €@ o3¢ &
f& &igr ugrg fasdr Ffgur W
ag WY "X g€ 1 A % faasi
nAFge fFar w3y, ad1 @ yar
A weAT & Sar ag & T oA
FLUH B A1K.50 20T FTIGY
i fuw ox wim wiy faed g
FuT WG wF WGET % g 7 UE
i &y fHafes g6 €@ & sl
Fv srAr Hrfge fosa gwe =71-
yifedi 1T g savwfari &
qra wE aranra T 211wy frafa
ag g1 w§ § f& 9 fed@r & =gl
T A B Er‘r 3% ¥ war g f#
Ura ¥ ¥EP W g wd, Taar F
em AT 4 AN F 4T, SAF A9
¥, N oz wwi A fafzy s« «g
1018 RS—10.
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g Iyxt frga faar sar |ifg o
EWIX AT 7 W %Y g fr g%
avg & fawidi &1 foqa w7 &,
frg afTw Iots HOHIT |

v‘ar % - K47 & qals g,
TTL FEY A AIT WY aﬁair
fx fy a5ty A AN EF 8 «@
T A, ¥ IEE; DIG 30 AG
Wy g owE g

iR feg ¢ 78 ofgad
TeE A umg B ogwl §
Wt Wo Fo WA Tiuw ww

¥ @ § o§ oag wr geer el
gqwnr fw few @ar & ofemw
qry. FT dFEw fxov 2 T %y
swd § f ged Hargr &g fa
gw femgeats ¥ ofesy gy RE
FTTA | 304 @ 28 W)+ wred
g fx ufeww i F) ssp A faesd
Fy &I L A YR i RO
WTH WIS kmy HOgWIY AifRgTe
Fr oo eefenw  #Hiv v fy 99
AT foel @1 § e q D

fafeds &7 &7 a¥ vag € 1 %
feeet & ufews Tig = & dr 2@
&% & g B Zow wew @ (e

agl et )

Lo N 3
AT, TF A5 H W IR

mT
HIEEr § 1 gHIR 8w T Sy WgaE
faced & F fawr fad) oew &
UHISTY T & § fa ga okge el
W@ 1 F 3¢ §EY F woar ;g
Jaw A UEY HY £ T A &
fo o To A TY&W CREE
famr fadi em & wHicig AT &Q
g fo gw qeigg &+ g § ) A.T-
@y afsel fofeg @i %: few
FLE-ALE Wyl TWEB AR B

¥ e ZTE AT fer Ty w9y &
WIHT gRT WAl g 1 MRT U
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fagza @ fx faqy <t fased
Ysaq@EdTHAfFY & 1 =8
g 3t @ik wwA f& Fegar
Trar IR afsqs & usa fwar
HIX IF TIY F BIRA GAETT 53
a9 # ¥ | foq @ ¥ ag waar
FAT FAAT F IAR FIHTRAT
ST R |

AT, d 0F H NF ArfEx
# Fgwr ... (ewaEm) -

ST} Faaqwas : IRIFT fag o,
H{q0 qAra FH DA

A Sto Fo WA IJqANIFT
w3z, wa wAI § fF gar @
gLIUT B 3aF g, IAH A gH
@ Wrar @ WIT 9T g@ A qmw
Iy, Zrzr FwaAr foasr g6 H
M §, Juw R fgegram F
I AGT T F! QAT § LT FT
@ @ WY 120 FUT wIAAT (2T
F 3T TR R w=arg ¥ w9 Q1
HAT FT @I & 1 WU FFAT Ry
f& T 120 FAF T 9T 20
ArAXT oY T[T FO(FT ATy TT I9
feqaig ¥ 24 FIrT 447 5719 FAr
2 gT Ara &7 1 A 24 FUT TqAT
ge ama et 37 adFt w1,  SA
Th 3134 F1 fOey 1 i gk
w3t ¥ gFZ3T FW& faar @
(za=ama). ..

I, TIAT F WX Ay 0@
AT 7T A a7 {1 3feqq
Ty wr fafesr Mrasr agg §
FIE | U AT A AR 9T-
mas A A Ia faesn F N
St @A %S FAWT & IqA LAY
fenz § w21 2 f5 Ia% AY F&Ev
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g I Fg M am g SEF FuW
A -2y fafessn adl a@r gFa
g suifs sar famar ar @\ gheaq
wa%g Y fafsdn @y ga 3 &3
39 A F1 & wrzgd w fwn
AT L HwIET W FHOT T
(s3qmR) ..

MR. DEPUTY CHAIRMAN: Mr.
Rameshwar Singh, please allow the
business to proceed. Please conclude
now, Mr, Jain, ’

q Fo Fo AF : I AH AT
fqd, a9 g7 Iy f= F
AxY WY E O TREr g qI
R0 gy

=it guamala : stare g Afsia

oY Fo o A &yl faaAr SHAAT
qrEt & oz ag fafesa g€ g )
Ivawmafs wgrem, WU frage 98 &
f& S 120 FIE TRFT TR FFEAT
F AT Trga FTEIT 90 G FT
@ry . . . (swagwr). . .JF IS
93 g F1AS 47 fF @ w1 7F
A% & frg ot geata faar sirar 4,
10 gSIT AT 20 FWIT g &I4T
AOAAEs §F i AT AT 47
(3T1EutR) . . AW AT & fAdEA
g fs .
SHRI RAMESHWAR SINGH:

MR. DEPUTY CHAIRMAN: Mr,

Jain, please conclude now. You will
go on record, he will rnot go on record,

ofi Ho ®o WA oY I E |
TW AT HAT 99 NAT B oaw |
TIaq faqr #a F 1 A AW J w1aT-
gfgal § =" & HFAT & gug A
TIF AAT ¥ J9¢ @ FT 2 fag
I, IART A Aram fwar ) @A @,
naT 9tqr wgY fAwar ar o
zar€ faq Hts &1 G479 WW § Iq%
G AT E(4 . . L (F|mEAITH) . L.

*Not Recorded.

b
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gggarafa agEm, AT (Faaw faw
gz gfF s 120 FQF w9y T
F qig JAT §, 59 ®IF F BIA T~
ARST AT § AT & w7 WM
IFT wrgeaT gAY wifadl aetE g e
oI Fig A AafFw qw F  Amfed
§ Uzaig W 947 qaT § g9 9@ ¥,
@ qg AAAATESE FaFg H Fr WA
giar wtfga, 7 % g% Fiq9 4 1 37
we3l & 9T § 39 gAifyua fearsy
AT HIAERAT FLAT ¢

MR. DEPUTY CHAIRMAN: Yes,
Mr, Joseph, You have seven minutes,
five plus two, seven minutes.

SHRI O. J. JOSEPH (Kerala): Mr.
Deputy Chairman, Sir, in the last
Budget Session our Finance Minister
stated that he is implementing his
partyly policies and he is going in' for
all round development. Now what is
the position? He can be proud of
what? Of increasing all round deve-
lopment in several sectors. What are
they? The consumer price index has
increased, Unemployment and
under-employment have increased.
The number of agricultural workers
has increased. Poverty and misery
have increased. And, the number of
railway accidents has also increased.
Then corruptions has also increased.
And these are the things you are
proud of. What is the position of our
foreign exchange? To an extent,
foreign exchange position hag ghown
a deficit and that deficit has increas-
ed. And he can be proud of it! Then
there are some increases in other
sectors. What are they? The Tatas
and the Birlas have accumulated huge
profits; their earnings have increased.
Number of sick mills has increased.
Lay offs have increased.  Landless
peasants have increased in number
and so many other increases have
taken place. That is the position.
When the policy of the Congress Gov-
ernment had been implemented.

On the other side there are some
decreases also. What are they? Value
of the rupee has decreased. The real
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wages of the workers and the salaried
people have decreased. There is yet
another side of increase and that is,
import of wheat, sugar, edible oils,
rubber, cocoa, pepper and so many
other articles which we in our coun-
try are producing. What is it for? Is
it for the common people? I don't
think so. It is for the monopolists
and the landlords. Why are they im-
porting all these articles which we
have got here and which we are pro-
ducing ourselves? Our Minister of
Agriculture while replying to a ques-
tion stated that we are giving subsidy
and we are giving rice to Bengal and
Kerala. And that the Central Gov-
ernment cannot afford this ubsidy
Will the Minister please tell us how
much money is foreign exchange are
they getting from Bengal and Kerala?
Are these States of Bengal and Kerala
not a part of the country? Is it not
the liability and the duty of the Gov-
ernment to provide rice or food items
to these States? What is your posi-
tion?

Now, the Government is demand-
ing so much money for the appropria-
tion. I want to ask at thig stage:
What is your position or what is your
attitude towards Kerala and Bengal?
I may say you are showing 5 gtep-
motherly attitude. I am not saying
that you are taking the attitute of an
imperialist, ag the British imperialists
took towards our country, As a
matter of fact, when we require in
Kerala 1,94,000 tonnes of rice per
month, you allotted only 1,35,000 ton-
nes and actually, you have sent to
Kerala only 98,000 tonnes, Ig it not
a stepmotherly attitude? How much
money in the form of foreign exchange
are you getting from Kerala com-
pared to other States? Then, what is
the position in regard to other food
items? 'Take, for example, wheat.
Kerala was getting 10,000 tonnes of
wheat, Now, you are alloting only
4,000 tonnes, when you are importing
from Americd, Why? You have said
in the last Budget Session that you
are going to export food articles to the
Soviet Union and other countries. Our
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people are not keeping their belly
full. What is the consumption rate of
the Indian people? What ig the con-
sumption rate in India as compared to
other countries? I am not going into

those questions. When we  asked
some amount of money for the
Civil  Supplies Corporation of

Kerala for the better distribution ot
foog articles in Kerala, you did not
give it. In the same way, the prices
of our raw material like rubber, cocoa,
papper and so on have gone down be-
cause of your imports. For what pur-
pose? Is it for the benefit of the
Tatas, the Birlas, or, is it for the bene-
fit of the people of Kerala? You are
treating the States, whether it is West
Bengal or Kerala, just like colonies.
The raw materials in the Stateg are
exploited for the benefit of the Indian
monopolists. The feeling in Kerala
is that they are being treated just
like colonies of the Tatas, the Birlag
and other monopoly houses,

Sir, in the end, I would say only
one word. Our hon, Minister, Mr.
Makwana, whenever he comes to
Kerala, threatens that he will dismiss
the Government or do something. I
would humbly tell Mr, Makwana what

our people feel in Kerala, In the
rainy season, frogs will cry very
fiercely. But nobody cares. Hence,

please, Mr. Makwana, do not take this
attitude and do not threaten the
people of Kerala.

MR. DEPUTY CHAIRMAN: Mr,
Ramakrishnan, You have five minutes.

SHRI R. RAMAKRISHNAN
(Tamil Nadu): Mr. Deputy Chairman,
Sir, in this Bill; we are discussing
appropriations worth about Rs. 420
crores. I do not attach any signific-
ance to the figure 420. But still, I will
confine mygelf to just a few points
which 1 would like to make,

One is the reported closure of many
tea gardens. A news item in regard
to this has appeared in the ‘Statesman’
of 11th September, in its Calcutta
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edition. Recently Sir, tnere was a
national conference on the tea indus-
try in which the Secretary of the Com-
merce Ministry, Mr. Xaul and the hon,
Minister, Mr. Mukherjee, participated.
In this conference, the whole matter
was discussed. Why am I referring to
this industry, the tea industry? The
position of the tea industry should be
vieweq in the context of the loan from
the ILM.¥. anq the difficult balance of
payments position, which India is
likely to face over the next few years.
We can improve the balance of pay-
ments position only if we are able to
achieve the Sixth Five-Year Plan tar-
get of Rs. 2,080 crores from fea ex-
ports. This, in turn, can be achieved
only if we give as much ircentives ag
possible to the tea industry. The
Tandon Committee on export strategy
hag already suggested several reme-
dial meagures. I would only like to
raise a few issues in connection with
the tea industry which is now suffer-
ing quite a lot. I would suggest that
both the State Governments as well
as the Central Government should
take an important lead in giving the
necessary reliefs. Sir, what hag hap-
pened js that, Mr. Mukher-
jee has written to the States
to find out what they can do. But he
has not made any suggestions of his
own. He hag not given out his mind
as to what the Centre is proposing to
do. According to the industry sources,
the main reasons for the plight of the
tea industry are: the continuous wage
increase, the heavy burden of taxa-
tion, the higher costs of inputg ahd
the restrictive land laws as well as
the low yield of the land, Alsn, they
are not having sufficient ecash re-
sourceg because of the tight financial
policy followeg by the banks, in which
case hon, Mr. Sisodia can help them.
Sir, plantations, though they are re-
cognised as agro-based industries, are
subject to severe credit restrictions.
The interest rate is nearly 20 per cent.
For thejr day-today Dborrowtngs they
can ill-afford this percentage.
Secondly, Sir, this is something which
is within the dircet purview o¢ the
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Finance Minister, i.¢ in the Income
Tax Act there should be a deprecia-
tion allowance for tea bushes ag it is
there in the case of rubber in the Ke-
rala Agriculture Income-tax Act, It is
rather paradoxical and  while all
industries are entitled to liberal al-
lowance on their main assets, in the
case of tea no such depreciatton is
given on the main asset which is the
tea bushes, which has got a limited
lite of 30 to 40 years. All this hag to
be replaced by higher yielding bushes
and we have to keep pace with the
technological advance.

[The Vice-Chairman (Shri Dinesh
Goswami), in the Chair].

The second thing where the Finance
Minister can definitely help is, taking
into account the present plight of the
industry there can be a sort of waiver
or reduction in the excise duty which
i’ now as high as Rs. 137 per kg.
This along with various other cesses
which the State Governmeni levies,
is rather too gtiff to compete with the
new competitors. Sir, India is still
the largest producer of tea, producing
nearly about 570 million kgs. of tea
and we are exporting about 225 mil-
Hon kgs. Originally we were the
largest exporters, but now we have
been placed In the third or fourth
position. Even gmaller countrieg like
Sri Lanks and the East African
country like Kenya, have overtaken
us. So, this is the point which has
got to be attended to with ag great
hasts as possible. } am sure the hon.
Finance Minister will gefinitely take
note of this,

Sondy Sir, fertilizers, pesticides
and insecticides which are required by
the tea plantations should be made
available at subsidised prices either
by abolishing exclse duty or through
saleg tax or through direct subsidy.
Here again T know it is not entirely
within the purview of the Centre,
but we are sure the State Govern-
ments like Kerala, Tamil Nadu and
West Bengal will cooperate to save
tea industry.

{16 SEP. 1941 |
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Now I would like to come to another
important point which unfortuna-
tely, we could not discuss during the
discussion on the Sixth #lan. This is
about the importance of accelerattng
family planning programme, In this
connection, recently Shri Sat Paul
Mittal, one of our hon. Members, held
a seminar in Madras on population
control, in which the Speaker of the
Lok Sabha, Mr. Balram Jakhar, also
participated. At this seminar our
Chief Minister, hon. M.G, Ramachan-

dran, made a very sensible sugges-
tion for giving incentive to family
planning programme. He said that

every family with more than 2 chil-
dren should be disfranchised. The hon.
Union Health Minister is here. I
would like to ask the Health Minister,
Shri Shankaranand, whether the
Centre would consider the guggestion
to see that thig programme is accele-
rateqd (Interruptions), Please do not
interrupt, Mr. Gopalsamy. This is
very bad. I do not want him to inter-
rupt me unnecessarily. He will create
a bad precedent. We lost two geats in
Tamil Nadu on account of this. We
have got 39 seats, whereas we should
have got 41 seats. Still we want to
tmplement the family planning pro-
gramme, So, Shri Shankaranand is

. here, T will ask him to give hig earn-

est consideration {o this guggestion.

Now, Sir, since my hon. friend
Gopalsamy ig 0 fond of interrupting,
I will give him some room for
thought. Recently, Shrimati Indira
Gandhi came to Tamil Nadu, We gare
not afraid of any inspection, She had
full talks with the Chief Minister.
The Chairman of the Planning Com-
mission and all other Ministerg and
officials also had a talk with the Chief
Minister, She gave a very good chit
and on most accounts she said that
the performance in the fleld like
power, planning, etc. was very good.
She 4aid that Tamil Nadu is always
known for good work and it can do
better. We are thankful to her. Buld
this connection I would only appeal to
my friends like Gopalsamy not o
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[Shri R. Ramakrishnan.]

indulge in unnecessary agitations..
(Interruptions). b2

SHRI V. GOPALSAMY (Tami
Nadu): Sir, I am on a point of order.

SHRI R. RAMAKRISHNAN: Cer-
tainly, we would like to see that India
goes forward and not backward.

Thank you, -
THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Bhola

Prasad.

SHRI V. GOPALSAMY: The view
that has been expresed by Mr. Rama-
krishnan.  (Interruptions), The pro-
posal given by MGR about family
planning is the greatest joke of the
century,

SHRI R. RAMAKRISHNAN: Sir,
this is very unfair.

THE VICE-CHAIRMAN
DINESH GOSWAMI):
Prasad. g7y

FLAT AT )

(SHRI
Mr. Bhola

4-5 fasz ¥ g

ot AT www  (fge) o 9-
garERT WA, { HIGH AEIA &
[IY gz UF ST &1 6IW gAIH FT
HIT FCHRIL FT eq17 a1 <1gan
g #I WI@HR 9gar § | §a gsgll
F RNUFT & graed K OF Fel-
gfga fao a9r% #1T gqga ¥ gmd
fagrd 90 F® F1 gard fgwer
ay & 9TST 8 | %q 9F GLHIT gg@
G wE1 FT EY & 1 I 9T famreA
g #1 g & g I @
gfm q@1 wagd | & W
gAY gfagrg ar wE
glawt fog ay § o o ¥
AR F T A AT A G, A IqE
fag swradts  sggedr st wreA
SAFT F faq w7 oqAAw wwgd

. J

F gara &1 g1 & Mg 1 74-75
& ¥ $¢ gy ¥ gifs qgmE
FIE g TA G, €T AAGU A~
a9 wgdl F1 gAlrateer gl fEar
aqr §, wgr feT gurg, g g
qAq ¥ A gar § HT AU F
qagdt agt fawdr § 1+ @F fag
aga & s @ifict § ) @7 A9gY
air Y @ g 17 gawr faaifa
wog 7l faady qqeary Fgar §
f& og wag FAIU & @Y AE ) =W
A FAA AWGU WG 2t § T IR
FE TG A4 wg wATSAE g,
78 ®WAISATES A4 A AAT SQ@Er
2 91X 3w a9g § g9 wagy ¥ fwg
AT T FAT F AT (HAT
# agt sy § | vEEy wAA § QW
& fau St FIWT gwrERIy  SHAEAT
g Tfel ag g & 13EY A &
aagx faa® og 7T 7§, AEE ¥
fag AT 7S, FE egFEdr AG A
ST gF 1 Gd AL FAIC W AT
wrardy 1 asr fegqr § ) wiEt #
30 wigma & va1eT IAFy AIFTET §
AT ag a@gdr 9T W@ & W Al
M, ag 2w &0 qay mifaq, ffsq
AT JgAawT ATE § | SEF @A
F fau wa1A A€, WA fau s
%% | gu% fou wdY q% st g
oy IEF fou seww L fF a4t
FAA T AT qfeF naear w1 Q@
fsay wee & Sieg wAS g1 &%

T qYg & §a weg}l 1 gl
aa & Afew FTFAF aqr g, afwq
IFF T S WIS AE-AME FYAT
AT AAA 4G A & |} AT g
WY § ag fox dawt 1 sow & 1 &
7T ¥ @ wEW & sanar #1 fRax
#1 eyl Agl g, (AT F) gaedqr
gl & | S g qg AW w0 g A
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S7g WEIGAl & WAqw ¥ ST 9gar
g1 s fEgIy argl wAsg ux
Bi3®T, ghearm, Fara FIX g Tvat
# g & A agt dgut a9 S
€ | 99 TF ITA JHE JIET H1 qI€4qT
g gy &, @ mweigdd F fga &
fgmrsig A} g0 gy § 1 dF AOA
F ufas graT os sreglaa fao
ATH FT IHTT G ¥ qRT FT TR
g afes s aF agf a1 Wr g )
A ar et gwaga g fw
TE G S HUAT qava<-fegr @r
o9 g IaA ¥ fad &1 @R
ATT

DR. MALCOLM S. ADISESHIAH
(Nominated) - Mr. Viece-Chairman,
Sir, I rise to support the consideration
and return of the Appropriation (No.
5) Bill. I have two sets of comments
to make, One is of a general order
and the other ig on some of the spe-
cific demands in the supplementry
demands for grants, On the general
side may I say, first of all, that I
am a little allergic to gupplementary
appropriationy because, as the Gov-
ernment sayg in this document—the
supplementary demands for grants—
in the first sentence, thig is the first
batch of supplementary demands I
think we will have at least one, if not
two, more supplementary demands
coming and one could see that for a
large country like India with its com-
lex economy it is not possible for the
Ministry of Finance to forecast, pre-
cisely, all the demands that will arise
during the 12-month  period and,
therefore, in so far as there are un-
foreseen demandg there must be pro-
vision for supplementary grants. My
point here ia , some of these demands
are not unforeseen. In regard to un-
foreseen demands, yes, there ghould
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be snpplementary grants. But not all
the demands are unforeseen,

My second reluctance is that a sup-
plementary. demand, by tradition—
not only here but everywhere, wher-
ever this system of budgeting in follow-
ed—is not accompanied by indicatton
as we did in the May Appropriation
Bill, of the source of financing the
appropriation. Now, it is true that the
Government points out that out ot
Rs. 420 crores only Rs. 145 crores
would be the additional expenditures.
The rest would be recoverable by the
Government. But 1 take it that theo-
retically, at least at this stage, these
Rs. 420 crores or the Rs. 145 crores
have to be added to the deficit of Rs.
1,539 crores which has been noted and
voted at the Budget Session of Parlia-
ment, For these two reasons I have
some reluctance to gsupplementary
demands. The first thing is, all the
demands are not unforeseen and,
secondly, the source of finance is
never indicafed go that in theory at
least it simply adds to the budgetary
deficit which all of us deplore,

My second general comment is, I
am not able to decide from the
justification given as to which extent
these Rs. 420 crores represent deve-
lopment expenditure as against non-
development expenditure. On  the

. basis of the detailed statements made

at the time of the apporpriation re-
solutionn, what we voted for the year
1981-82 1involved an increase of a
little less than 2.5 per cent of the
total expenditure within which the
development expenditure increased
by 7.2 per cent. Now, looking at the
appropriation resolution that we ap-
proved, 60 per cent of total was de-
velopmental expenditure. I am not
able to analyse very clearly from the
description here a similay or dissimilar
trend because it is very brief—
I suppose it has to be brief—and does
not give the details. But when we
look at the original appropriation re-
solution, we see which are develop-
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mental expenditures and which are
non-developmental expenditures.

My third point is relateq to the in-
flationary situation in the country
which ig only partially reflected in
some of the demands that are before
us. Now 1 agree with the Finance
Minister that the rate of inflation has
declined. These are agreed figures. On
the basis of annual average it was 17.1
per cent and on the point-to-point
basis it was 21.4 per cent. In 1980-
81 it was 181 per cent on annual
average and on point-to-point basis it
was 16.4 per cent. Now for this year,
1981-82 in the first five months, that
is to say, from April to August, the
wholesale price index has risen by 6
per cent. Now, what, I think, affects
the Government operations, the Bud-
get, the outlay for the public sector
and the private sector ig that this 6
per cent rise which has taken place
this year in the first five months—
may be for the whole year it will be
10—12 per cent ig over and above the
85 per cent rise that had taken place
during the last two years. Now it is
true that the rate of inflation has dce-
lined. But what we have to realise,
and what is really holding the economy
hack, eroding development bearing
very heavily on the poor, eroding
the resources of plan and bringing in
obsolescence in industry, is that the
6 per cent increase in the first five
months which is much lower than in
the previous years is over the 17 per
cent the year before last and 18 per
cent last year. I think this could
mean that at the end of this year we
will find that the annual plan which
we have voted, will not be able to
attain the targets against which re-
sources were made available.

Now, with regard to specific ques-
tions, my friend Mr. Jaswant Singh
has asked the TFinance Minister, I
think, ‘all the questions on individual
Demands. So I will not go over that
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and I have doubts as to whether the
Finance Minister will have the time
and even his staff will have the abi-
lit in the ghort time available to
answer all the detailed questions that
were asked. I will only confine my-
self to four questions, First, Demand
No. 7 on Sugar. Because different
figures re coming out from the Gov-
ernment and from the trade circles,
I would like to know the total sugar
production for the sugar year which
has just ended. 1 haj different figures
being given. I do not know whether
the Finance Minister will be
able to answer it. What is
the  total sugar production? I
think against that we can judge the
kind of other questions that have been
asked by Mr. Jaswant Singh, includ-
ing the question that the fall in pri-
ces which has taken place, as was
pointed out by Shri Raju, is nowhere
near what wnrices were three years
ago with regard to sugar. Then, in
relation to th'; question of the total
production of sugar for the sugar
season now ended, I would also like
to ask the hon. Minister if he is able
to answer what appeared in the papers
that the levy sugar stocks ran out
and that the Government tried to
borrow sugar from the co-operative
sector, which was difficult. Now, with
regard to Demand No. 13, cloth, on
which my friend Mr. Jaswant Singh
hags asked some more detailed gques-
tions, my question jg about the find-
ings that we have with regard to the
controlled cloth and Janata cloth,
Though it is supposed to be for the
benefit of the poor people, it is not
only selling in the tlack market but
is also going to various non-poor
people who are wusing this kind of
cloth. And this kind of thing leads
me to question the whole scheme of
subsidies that we have, because we
are giving subsidies everywhere, say-
ing that these are going to help the
poor people, but are actually helping
the non-poor people. (Time-bell
rngs) Since you have rung the bell,
I will be brief. On Natjonalisation,
again—I again refer to Mr. Jaswant

|
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Singh’s question’s—there are two
Demands. T do not know the policy
that the Government is following in
regard to nationalisation, Then, only
two more things briefly. I agree with
Mr. Jaswant Singh’s comments on
Demand No. 30, import of generation
sets. I think it is a wrong policy
that we are following in not ordering
the generation sets from the Bharat
Heavy Electricals, our own company.
Its order books are Dbeginning to
emnpty, And for us to order these
from the United Kingdom because it
is a gift is a kind of distortion with
regard to our own Plan priorities and
production, And on top of that, to
ask for Rs. 140 lakhs, as Mr. Jas-
want Singh hag said, as subsidy js not
satisfactory.

Finally, Mr. Vice-Chairman, on
the ways and means advances for the
States of Rs. 200 crores, I think that
that again is part of the problem of
the management of the States’ finan-
ces, on which I have many comments
to make, which for lack of time I
would not make. Thank you.

~ THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Prof. Souren-
dra Bhattacharjee. You will have to
conclude within seven minutes,

PROF. SOURENDRA BHATTA-
CHARJEE (West Bengal): Mr. Vice-
Chairman, Sir, T would start from the
point where Dr. Adiseshiah left it,
that is, the question of transfers to
Btates, the circumstances in which
this has become necessary. I do not
know whether our thinking would be
quite alike on this point. He has said,
as I understood it, that the weak fin-
_ances of the States are perhaps res-
ponsible for thig particular head be-
ing there—augmentation by Rs. 200
crores. That is not important. The
important thing is the basic weakness
of the finances of the States, which
are responsible for almost all the
welfare activities, which are respon-
gible for health and education and
diverse other activities, but which
are really starved, with the Centre
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holding the strings of the entire
power, holding the key to the national
economy as a whole, Now it is high
time that this aspect was gone into
rationally, logically, without just
feeling touchy whenever the question
of the States’ rights comes to the
fore. The powers that be at the
Centre should not be touchy on the
question of the States’ rights. There
is no basic conflict between the rights
of the States and of the Centre in a
federa)l set-up, if ours is one, and it
should be the responsibility of all to
see to it that the States can function
properly within their assigned area.
The fact remaing that the States are
unable to do it, and out of it comes
the problem of overdraft and other
things.

In this connection, I would bring to
your notice a very sad thing which
has happened very recently in rela-
tion to the State from which I come,
that is, West Bengal, regarding the
jnstitution of Governor. Today’s
Times of India containg a reported
statement by Dr. T. N. Singh, till
recently Governor of West Bengal,
on how he was removed from the
State, under very strange circumstan-
ces. We are not supporters of the in-
stitution of Governor in ity present
form where the Governor acts just ss
an agent of the Centre, ang also his
mode of appointment, But so long as
it exists, the post has a certain dig-
nity; it hag a certain constitutional
status. You see the manner in which
this office has been tampered with.
He has related the sordid tale in de-
tail—how a Member of the Lok Sabha,
a son of his old friend, a former
Prime Minister of the country, was
sent to him with an alluring offer per-
haps that he would be made Chair-
man of a big Corporation. Let him
quit the governorship of West Ben-
gal. Then it was proposed, let him
go to Rajasthan., If he could continue
as Governor of Rajasthan, what pre-
vented him from continuing as Gover-
nor of West Bengal? Had there been
no ulterior motive with which the
office of Governor would be utilised,

[
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what was the logic behind such a
proposai? Can a Governor be treat-
ed in such a sordid manner? I wanted
to make a special mention of it, but
the Chairman, in his wisdom, with-
held his consent. I am anyway thank-
ful to you for this opportunity when
I am able to draw the attention of
the House ang through the House, or
the entire country which is, of course,
already seized of the matter, of the
sordid and unethical manner in which
the office of Governor is being mis-
utilised by the powers at the Centre.

In the Appropriation Bill we heard
of a higher extra-constitutional
authority. There is a reference to a
commission, a commission set up for
some unspecified purpose. This ig in
Demand No. 48. A commission was
set up by the Government in March,
1981 to examine matters relating to
economic administration and ity re-
form. So it could not be anticipated
in the original Budgetary Grant.
Obviously this reference is to the
Jha Commission, What are the ex-
act terms of references of the Jha
Commission and what is the area of
its operation? These things are not
clear, There are certain well-defingd,
well-constituted bodies. Over and
above that and besides the Planning
Commission, what is this partijcular
commission expected to achieve, ex-
pected to do? It is not clear to any-
body. But a monetary provision has
heen made for this commission.

Next, there is provision for sick
industries in this Appropriation Bill.
Now, a very interesting argument was
presented by the Finance Minister,
Mr. Venkataraman, in the other
House, ag was reported in the press.
He raised a point, a point which we
repeatedly raised: How is it that sick
industries have to be taken over
even though the industrialists get
rich? Why is there this clamour for
take-over of sick industries? The
answer must be known fo Mr. Ven-
kataraman: In the interests of

.
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national production and in the inte-
rests of the people working there.
But the other question the
question that hss repeatedly heen
posed to the Government at the
Centre is;: Why should not the
ownerg of those sick industries, who
operate other industries, be taken
over by the Government when tak-
ing over their sick industries? A
reference was made in this connec-
tion to JK Group of industries, Jai-
puria Group of industries; there are
other industries run by the top indus-
trial houses of the country. So, this
is a question which Mr. Venkata-
raman should have addressed to his
own Government, instead of addres-
sing it to the members of the Oppo-
sition or other Members of Parlia-
ment, This was the height of hypro-
crisy. Thig sort of a hypocritic policy
ig responsible for the economic ruina-
tion to which the country has been
brought by the uninterrupted rule,
so to say, of the representatives of the
capitalist class in this country.

SHRI SAWAI SINGH SISODIA:
Sir, as many as eleven honourable
Members have taken part in the de-
bate arising out the Appropriation
Bill under consideration. before the
House, T am very thankful fo all
the honourable Members who have
raised very valid and important
points, more so, to those honourable
Members who have wholeheactedly
supported the Appropriation Bill. Sir,
the debate was on general
lines as if "we were consider-
ing the whole economic and

situation in the country.
Considering the scope of the Bill
which ig before the House, I think
it will be most appropriate and reason.
able if T will be brief and try to reply
only to the very relevant and import-
ant points raised by hon. Members.

4p.M.

political

First of all, my friend Mr. Era
Sezhiyan has raised some iechnical
points, I am sorry he is not here.
I will certainly like to place the fac-
tual position before the House.
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The other points raised by hon.
Members were inflation, foreign ex-
change reserves, joreign debt Govern-
ment borrowing, IMF loan, rural un-
employment, production of foodgrains,
import of wheat and sugar, rise in
prices, law and order, problems re-
garding tea industry, necessity of sup-
plementary demands and vacancies in
public undertakings. There may be
many other pointg which were raised,
but I will not be able to reply to
all the points in the brief time at my
disposal.

I will say something regarding
technical points raised by Mr. Era
Sezhiyan in respect of Demand No.
13, e(i), c(ii) and c(iii). Provision
for nationalisation of jute mills was
not made in the 1981-82 budget as
action for incorporation of the said
provision could be initiated only after
the actual nationalisation of the mills.
The amounts were to be deposited to
the credit of Commissioner of Pay-
ment only after the appointment of
the Commisioner. The flrst appoint-
ment was made in March, 1981 and
on his resignation the other Commis-
sioner was being appointed. The
funds will be needed only after his
appointment  and, therefore  this
amount was not provided in the regu-
lar Budget.

The second point raised by him is
regarding the Economic Administra-
tion Reforms Commission and the
connected expenditure, Provision for
this Commission could not be made in
the 1981-82 Budget because, as the
House is aware, the 1981-82 Budget
was presented on 28-2-1981 whereas
the Commission was set up by the
Government of India on  5-3-1981.
Therefore, it passes beyond one’s
comprehension how provision for this
Commission could have been made in
the Budget presented on 28-2-1981.

The other point regarding payment
of subsidy to salt shippers for salt
shipped to West Bengal comes under
the same category. Report of addi-
tional capital and loans released to

i lo ~LP.
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public sector undertakings till 31-3-
1981 had been in accordance with the
recommendations of the Public Ac-
countg Committee. This is for the
information of the House, Therefore,
Sir, it was not proper that these tech-
nical points were raised. I would
like to make a submission to the
House through you, Sir, that as far as
this House is concerned, we cannot
go in depth and in detail into the
varioud grants, According to the
constitutional provisions, it ig only
the Lok Sabha which can examine
the demands in detail and in depth.
Therefore, Sir, the discussion and the
reply automatically narrow down and
this point should also be taken into
consideration before this kind of tech-
nical points are raised and considered,

Regarding inflation, Sir, I think
during this Session itself, during the
Question Hour and also on other re-
levant occasions, many question have
been raised regarding inflation and
replies have been given by the Fin-
ance Ministry as well as by the other
Ministries also. Since the present
Government came to power, top prio-
rity has been given to moderating the
inflationary ' pressures on the eco-
nomy, Consequently, the annual rate
of inflation in terms of the whole-
sale price index has come down from
22.2 per cent as in the week ending
10th June, 1980 to 14.8 per cent ag in
the week ending 10th June, 1981 and
to 10.3 per cent as on the 8th August,
1981 on a point-to-point basis,

Sir, a question was raised about
agricultural production and about
sugar production also, Sir, we must
compliment our agriculturists and the
labour who are involved in the agri-
cultural operations...

SHRI KALPNATH RAIL Very
good.

SHRI SAWAI SINGH SISODIA:
...because due to their efforts and
the planning of the Government ag-
ricultural production has gone up and
the position with regard to food pro-
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[Shri Sawaj Singh Sisodia]

duction hag also improved, So is the
case with sugar production also.

Regarding inflation, T would like to
point out one more thing. It has been
said that the inflation rate ig very
high in our country. Sir, T have got
the figures relating to inflation pub-
lished in the World Development Re-
port of 1981 and these are the figures
of average inflation during 1970—1979
in the varioug countries and the rates
are: Burma—12.1 per cent; Sti
Lanka—12.3 per cent; Pakistan—13.9
per cent; Bangladesh—15.8 per cent;
Japan—8.2 per cent; U.K.—13.9 per
cent and India—7.8 per cent. There-
fore, the whole argument that infla-
tion is going very high in this coun-
try is not correct. Then, Sir, as far
as the other points are concerned,...

) FEFAAA T AT AT

o) g4 Vg fedfaar :wfy &
37 6 ARy, I @

SHRI R. RAMAKRISHNAN: Let
him reply, please.

SHRI SAWAI SINGH SISODIA:
Regarding foreign debts, Sir, the
tota] amount of our foreign debt, as
on 30th June 1981, was Rs. 15,360
crores. Regarding the TMF loan also,
many points were mentioned.

) FEINAI A : 53 qT FUT |

s aard faz fadifeae . @
AT A AT @ § )
Many points were raised and dis-

cussed in this House and the position
is this:—

The IMF loan of Rs. 5,000 crores
will be drawn over a period of three
years. In the first year, we  will
draw Rs. 1,200 crores; in the second
year, we will draw around Rs. 1,600
crores; and the balance in the third
year.
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Sir, regarding sugar production, the
honourable Member, Dr. Adiseshiah
wanted to know t{he estimated sugar
production during this year. Sir, dur-
ing thig year, the sugar production
up to the 30th September, 1981 is
51.4 lakh tonnes. The sugar produc-
tion during the sugar year ending
30th September, 1980 was 38.6 lakn
tonnes, The foreign exchange reserve
as on 26th August 1981 was Rs. 3763
crores, and on 11-9-81 it was
Rs. 3759.15 crores.

Regarding the points raised by Mr
Raju about ceiling on Government
borrowingy ang guaranteegs on the
security of the Consolidated Fund— .
these matters have been discussed in
Parliament, and the most important
point for consideration is this that as
part of the annual Budget adopted
every year, thig approval is taken on
borrowings of the Government from
the House.

Sir, regarding this general six-
monthly report. the economic growth
in our country is very bright. Power
generation, coal production, produc-
tion of fertilisers and other items
have gone up. Sir, Mr. Jaswant Singh
wanted to know...

{1 wrefey e et (wETE)
g7 w9 77 Wi )

st warf feg feelifemy @ @ =
T, @ aradY g gy 9w &

SHRI SAWAI SINGH SISODIA:
He wanted to have some information
regarding the Xconornic Reforms
Commission,

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Mr. Minister,
I do not want to interrupt. But you
have got the second Bill glso, the

Income-tax (Second Amendment)
Bill, 1981. .
SHRI SAWAI SINGH SISODIA:

I will hardly take five minutes more.

4
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THE VICE-CHAIRMAN (SHRE
DINESH GOSWAMI): I am not in-

terrupting.

S Fo Fo W : UIT 9 D!
TG ¥ FITER )

gagta w1q W 7 wew  |at
(st @ wEQ) @ AT AW

gl

SHRI SAWAI SINGH SISODIA: On
the question of proper institutional
arrangement on certain problems, the

" Government constituted this Commis-
sion. The Chairman is Mr. L, K. Jha.
He wanted to know the names of the
memberg. The Commission will b2
within the administrative purview of
the Cabinet Secretariat and will sub-
mit reports to the Prime Minister.
That is what he wanted to know.

Sir, I am very much thankful to my
dear friend, Shri J. K. Jain, and I
want to assure him that the Govern-
ment is also quite conscious and quite
alert about the defence problems of
our country. He should no%t have any
misunderstanding or understanding
in his mind that the Government will
in any way be reluctant to accept or
approve the proposal's forwardeg by
the Defence Ministry. Th2 Govern-
ment is very much conscious and is
taking all the necessary stéps for the
defence and security of our country
whenever it is necessary. (Interrup-
tions) There is no question of any bar
on the expenditure on that account,

He has also given some suggestions
regarding these operations and their
consequential benefits tg the cociety. 1
will not go into the details at this
stage. About deposits aleo there are
very good suggestions and mecessary
action will be taken by the Govern-
ment at the proper time.

Lastly, Sir, my friend, Mr. Ramesh-
war Singhji, is there. He has raised
very valid points. For his informa-

[16 SEP. 1981]
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tion 1 would like to give thiy infor-
mation that the Government has re-
solveq to take necessary action for
removal of rural unemployment in
the villages in our country and the
Sixth Five Year Plan would cover....

M mmy gaR, dei, agl, wEn
AICIE qaF T F qIe q Fg
g SO eA ¥ @y gy awn
qEA T IAFT FFAIB B LW G
TEHFL EX THTT F TS+ &7 53Y
79 quig Iear ¥ guaw frar @
fe faw ffimg &0 & S&r ow-
CFREHT T, SR AT # &Y
gy, Wiy T FIT ST AT I
g TAE AFA(T WEYE G €, 98 3¢
AU

The Sixth Five Year Plan would
cover nearly 300 familieg per block
under the Intensive Rural Develop-
ment Programme. There are alio-
gether 5000 blocks in the country and
this programme intendg to cover
nearly 75 million people which 1is
more than 13 per cent of the rural
population. The total assistance set
aside for this purpose is Rs. 1500
crores over the Sixth Plan period
supplemented by 3000 crore; by insti-
tutional finance, This is specially for
the purpose for whicn you have
shown great anxiety.

1 | o Fo AT : UATT A7) 05
qUr F8x feaar Hfwg . |,

st e dwd ; FAT A FIq
@ Q7 wgw 1 45 Wy

ot Wo &o WA : wy dgy fafaa
g 1 IAw sET g afww )

ot gard feg feetfer @ TiwEs
fag St =1 & g7 A g, s
TgY "I g@ra fear sz sa@r
g O & wegfey garg 3y @0

-
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Clause 2 and 3 and the Scnedule
were gddeq to the Bill. .-

Clause 1, the Enacting Formula and”

ot UALAT (A : gAY TR 4
gmar fag |

s aad fag fadriar :

Lastly, regarding the tea industry
and tea culfivation, the Government
is quite serioug about this matter and
we are considering {o give some re-
liep to the tea industry so that they
can develop this cultivalion ang may
get relief to export tea to foreign
countries, T am  thankful] to the
Memberg for their contribution.

=1 Wie s« #3 ger ar fx @fa-
gL AR . . .

Iraweaw (W fAn We) ¢
q% g, IEM Siyrg X fIar )

it aqre fag famife : 23 @q-
FugA g7 Ay AT AT @ o

=t Wi wwe ;[ any’ F1 oA
qaag gur ?

=t war§ fag fadifaar: 93 qamar
ufy A9 F AET B3 yHINT AN
fearad Y 99 7z Tra wE T
gy

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): The question
is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidateq Fund of India for the
services of the financial year 1981-
82, as passed by the Lok Sabha, be
taken into consideration.”

The motion was cdopted.

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): Now, we shall
take up clause-by-clause considera-
iion of the Bill. There are no amend-
ments

the Title were added to the Bill.

SHRI SAWAI SINGH SISODIA:
Sir, I move:

“That the Bil] te returned.”

The question was put and the
motion was adopted,

off fra s e (fagre) oS-
gareas wFEg, 9 @hd ! FoF
Faffehma argatg . . .

THE VICE-CHAIRMAN (SHRI
DINESH GOSWAMI): If you want to
speak on the Trird Reading, you
should give me in writing that you
want to speak.

it fra @ ;o WY, §E aTH
faearar. . .

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): I do not have
it before me.

ot fora qepar: a Qe & Fag
qig fgar gur & « a8 IgT IR
AR
THE VICE-CHAIRMAN  (SHRI

DINESH GOSWAMI): You want fto
speak on the next Bill also. We have

to finish the next Bill before
six o’clock,
SHR] SHIVA CHANDRA JHA:

That is not the point,

I. STATUTORY RESOLUTION SE-
EKING DISAPPROVAL OF THE
INCOME TAX (AMENDMENT)

ORDINANCE, 1981 (NO. 8 OF
1981)
IO. THE INCOME TAX (SECOND

AMENDMENT) BILL, 1981

THE VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Now, we take

o~



